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MR. CHAIRMAN: Copies have
been circulated. It is agreed now.

—

ENQUIRY RE CALLING ATTEN-
TION NOTICE

ImposiTION OF SECTION 144 In NEW

DeLHI

SHRI K. P. KUMARAN (Andhra
Pradesh): Sir, I have given g Calling
Attention Motion. In today’s papers
we see that section 144 has been im-
posed in New Delhi in order to pre-
vent the Central Government em-
ployees from taking out a procession
and making a representation to the
Prime Minister. Now we had a
similar thing very recently. I do not
know why this section 144 has been
imposed. When the Government has
not been able to come to a decision
regarding the D.A. issue and they are
prevaricating on the issue, the Central
Government employees are naturally
agitated. Two instalments of D.A. are
due to them. This time if they want
to take out any procession or make
any representation to the Prime
Minister, I do not know why they
should be prevented from doing so.
Two or three of their men can be met
and the Prime Minister and Govern-
ment must receive their memoran~
dum. Why should Government im-
pose section 144 and then bring in the
question of prestige and such things?
The Council naturally will have to
take out a procession.

MR. CHAIRMAN: You have stated
the matter and the Government will
look into it.

SRI G. MURAHARI (Uttar Pra-
desh): This is a serious matter viz.,
the imposition of section 144. Pre-
viously the practice has been that
several demonstrations have been
allowed to come near Parliament and
make representations and also to go
to the residence of the Prime Minis-
ter. But for the last few months we
have been noticing that any genuine
demonstration that was sought to be
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brought out had been prevented by
the imposition of section 144, There-
fore, we would like to know what is
the danger in allowing a democratic
expression of popular opinion either

near Parliament or near the residence
of the Prime Minister.

MR. CHAIRMAN: You have ex-
pressed your view. Nothing more,
Next item; further consideration of
the Finance Bill. The House will sit
through lunch and the Minister will
reply at 4 p.M.

[THe DEpPUTY CHAIRMAN in the Chair)

THE FINANCE (No. 2) BILL, 1967—
continued

THE DEPUTY CHAIRMAN: Mr. R.
T. Parthasarathy, Mr. Kota Punnaiah,
Mr. R. P. Khaitan, Miss Mary Naidu,
Mr. A, M, Tariq, Mr. S. K. D. Paliwal,
Mr, Mallikarjundu.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh): T am here.

THE DEPUTY CHAIRMAN: The
names of all those who are not here
are cancelled.

SHRI LOKANATH MISRA (Orissa):
Madam Deputy Chairman, while you
should impose some penalty on the
Congress Benches, you should give me
the first chance.

THE DEPUTY CHAIRMAN: After
Mr. Mallikarjunudu.

SHRI K. P. MALLIKARJUNUDU:
Madam Deputy Chairman, it now
seems to me that our economic situ-
ation is somewhat paradoxical. It is
caught between two contradicfory
forces which are pulling in opposite
directions. On the one side there are
the forces of inflation, and on the
other there are the forces of recession.
It is just like a country battling
against two countries, fighting on two
fronts. If Pakistan and China were
to choose to attack India, then we
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have got to fight on two fronts. Simi-
larly, our Government has to fight

this problem on two fronts, namely,
on the front of inflation and on the
front of recession. Of course I know
comparisons are odious, but if I am
allowed to institute a comparison, I
would like to say that the present
economic condition is like the condi-
tion of a patient who is suffering from
tuberculosis and diabetes at gne and
the same time,

SHRI DAHYABHA] V. PATEL
(Gujarat); Galloping tuberculosis.

SHRI K. P. MALLIKARJUNUDU:
It presents a number of difficulties to
the doctor who undertakes the treat-
ment. A diabetes patient requires
under-nourishment and under-feed-
ing, while a tuberculosis patient re-
quires more nourishment and greater
feeding. If steps are taken to fight
inflation, they may aggravate the
situation in regard to recession. If
on the other hang steps are taken to
fight recession, they may aggravate
the forces of inflation. That is the
Paradoxical position in which we find
ourselves today unfortunately.

Madam, I should congratulate our
Finance Minister on the bold step he
has taken in order that deficit financ-
ing is avoided once and for all. It is
that step that may control inflation to
a certain extent, because there 1s no
doubt that deficit financing is the most
important if not the sole cause of this
inflation. That is exactly the reason
why our Finance Minister has laid
his finger rightly on this point and
put a stop to this process of deficit
financing. We are now facing what
is called recession. What is this re-
cession? It is reflected in two ways.
One is the slow growth in industrial
production. We have been told in
the annual Plan that our industrial
production has fallen very much. The
increase is only 3.2 per cent this year
while in 1960-61 it was 7.7 per cent
and in 1962-63 it was 8.5 per cent
We therefore find that there is g con-
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siderable fall in the rate of our in-
dustrial production. Madam, the fail
in industrial production is one of the
manifestations of this economic reces-
sion. This shortfall in production is
said to occur not in all sectors of in-
dustry but particularly in certain sec-
tors of industry which manufacturas
capital goods. This short-fall is
ascribed to certain causes, material
and financial causes. The 1naterial
causes are in the nature of inadequate
supplies of raw material, spares and
components and under-utilisation of
capacity, which in turn causes short-
fall in production. If this material
cause is to be removed, we have got
to see that sufficient materials 1n the
nature of raw materials, components
and spares are supplied. Secondly,
there are the financial causes. The
short-fall may be due to want of in-
vestment. That investment is to be
found in order to make up that cause.
Of course we know that ovur national
income also is not rising as we ex-
pected, with the result that there is
a fall even in our savings. Uniess
our income increases there cannot be
savings for investment. Savings can
be effected only in two ways: either
by increased production or by reduc-
ed consumption. When we are not
able to increase production due to
various causes, then the only course
left open to us is to reduce consump-
tion and effect savings.

I would like to say that savings also
should come not from printed money
but from real, genuine savings. Of
course finances can be had either
from' our domestic savings cor by
borrowings. If we begin to borrow,
other difficulties come in. So we have
to avoid foreign borrowing as far as
possible. Moreover if we have got
any foreign assistance in the shape of
non-project aid, that has to be applied
to various other things. So what we
can do at present is tp cffect some
domestic savings which could be in-
vested in our industry, which may
give rise to increased production. That
seems to be the logical position. So,
I would like to say that this question
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of recession 1s to be tackled by effect-
ing savings and investing them in
mdustry with the result that industry
<an produce more goods That is so
far as the production side 15 con-
cerned

The second aspect of the mattes 1s
that there 15 a slackening of demand,
as I have already said There are
iwo ways 1 which this situation can
be reflected One 1s the shoitfall so
far as production 1s concerned and
the other 1s the slackness in demand
How can this slackness in demand be
met? That 15 one question shich is
an objective question, which we have
tot to answer I am glad that the
hon Finance Minister has already
taken some steps 1 this direction 1n
the shape of the liberalisation of the
credit policy Of course there 15 the
danger of aggravation of the infla.
tionary tendencies if the credit policy
1s hiberalised But care should be
taken to see that this credit 1s proper-
iy utilised and does not go in direc-
tions which may aggravate the infla-
tionary situation In that behalf, I
believe that our Finance Mirnuster will
take the necessary steps to see that
the credit liberalisation will rot be
misused and that 1t wil] go in the
direction of stimulating the demand,
~hich may counteract the forces of
recession That 15 my submission I
am glad that the Finance Minister has
already taken some steps and that the
Reserve Bank has also taken certain
-teps towards the libeialisation of ile
Credit policy and 1 believe 1t will go,

a certain evtent 1 easit g the
situation and releasing some rredit
which may stimulate demand and
may counteract this tendency of re-
cession 1 these two forces of 1n-
flation and recession are counteract-
ed—and they must be counteracted—
then 1n that case, our economy, I be-
heve would be stabilised and we will
march forward towards prosperily

SHRI T.OKRKANATH MISRA:- Madam
Deputy Chairman on the Finance Bill
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my leadel has dealt with the ‘cclni-
cal aspect I will only make some
general observations The very much
publicised concessions given by the
hon Finance Minister amount almost
to nothmg, the common man 1s not
going to benefit out of them. In fact,
nobdy would benefit out of these con-
cessions and the Government 1s not
golng to lose anything because cf these
concessions We know that the Gov-
ernment does not have to lose because
of these concession gnd that no benefit
15 going 1o gccrue to the common man
That 1s why he has readily agreed to
grant these concessions

Now, every hon Member in thig
House has agieed that there 1s in in-
dustrial recession Some of them have
tried to explain 1t away, some of them
have tried to justify 1t But I am one
of those who are of the opinion that
this industrial recession 18 more due
to the uncertain chimate prevalent in
the country because of the wrong
polictes of the Government than to
anything else We have heen mdi-
cating those wrong policies for the last
seven or eight or nine years As long
as these are not eradicated, as long as
these are not streamlined, we shall
go on indicating about them whether
the Government pays any heed to
them or not because we think that
these matters are important matters
of public interest and that 1t i1s our
duty to indicate to the Government
and through this Hoeuse to th~ coun-
trv how things should be set right

Wow ene gf tha things th t 1w~ have
Leen always indicating to the Govern-
ment 1s about the controls that stand
in the way of progress I am ex-
tremely happy and I have to comph-
ment—I am happy about it that I
have to compliment—two of my Cong-
ress colleagues here 1n this House for
their courage in the macter They are
Mr Kulkarmi and Mr Dharia who are
taken to be almost fellow-traveliers
On other matters, their views are
wellknown but on this particular
matter I am happy that wisdom has
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dawned on them. They are the per-
sons—I1 read in the newspapers—who
.are pleading for decontrol so far as
-«cotton is concerned. Now that people
who used to plead for extreme left
things have come round to our point
of view, that in itself shows how right
‘we are.

SHRI A. G. KULKARN] (Maha-
rashtra): We have made constructive
.suggestions, not left.

SHRI LOKANATH MISRA: We
have also been constructive. You
are constructive in two items ov in
one item in suggesting decontrol. But
we have been doing it all the time,
in all matters. That itself shows how
«constructive we are and how desiruc-
tive you were and how constructive
you have started to be. Therefore,
Madam, now it iz . . -,

SHRI M. P. BHARGAVA (Uttar
Pradesh): Why dp you suppose that
you are saying the right thing 'ut the
Tight moment?

-t - - v

SHRI LOKANATH MISRA: We zre
saying the right thing all the time.
I am happy that one or twp of you
speak the right thing at the right
moment. I am happy about it. I
do not decry you. I compliment you.
You must take it as a complimen®.
These controls must go. Now, there
iz some wisdom that has dawned on
‘the Congress Party. 1 hope that the
Finance Minister who is more g prae-
‘tical man than a theoretician unlike
‘the bearded gentleman in the
Treasury Benches, Mr. Asoka Mchta,
whom I consider to be an utter fellow-
traveller.... (Interruptions.) He, Mr.
Asoka Meita not you.

~SHRI CHANDRA SHEXHAR
(Uttar Prudesh): Do you know the
meaning o, it?

SHRI LUKANATH MISRA: | know
you as much as I can knew you. 1
know what a fellow-traveller means.
"The meaning becomes all the more
lear . . . -

946 RS—b5. “
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SHRI CHANDRA SHEKHAR: You

do not know the meaning of fellow-
traveller. . R

w oo N P

SHRI LOKANATH MISRA: 1 did
not mean you when I said that it was
a bearded gentleman. There is no
other bearded gentleman who occa-
sionally adorns those  Treasury
Benches.

Now I hope that the practical man
that the Finance Minister is, he would
look into these things seriously and
try to introduce decontrol as far as it
is practicgble and possible

SHRI CHANDRA SHEKHAR: Hg is
not prepared to oblige you.

SHRI LOKANATH MISRA:
.. .within the scope of his limitalions.
His limitations I know. He is sur-
rounded now by many of the fellow-
travellers. Yes, there are many
travellers who have percolaled into
the Congress without, probably, the
knowledge of the top men and they
have become regular Congress mem-
bers. Now, a party functions hare to
my left, which is called the Commu-
nist Party. There is another party
there; 50 per cent, or maybe a little
less of it, is Communist even in the
Congress. Those Communists have
got into it. They have got into it
with the idea of sabotaging everything
in this country so that they could
take over. The Communists here,
outside the Congress and inside the
Congress would immediately merge
and take over the administration.
That has been their modus operandi
elsewhere; that is going to be their
modus operandi in this country nlso
and therefore the Government must
be warned about it.

Madam_ now, my first suggestion
therefore is that this uncertainty must
end. Without the ending of ith2 un-
certainty, there cannot be any stabi-
lisation either in industry or in the
economic  field. Howsoever you
may plead for stabilisation, unless
you go deeper into the maladies—
you should not go merely on the
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surface—you cannot stabilise your
economy. Therefore, these are the
maladies that have to be rooted ocut
and control is one of them. Now,
with certainty in the business fieid
coming in, probably things would im-
prove much more, beyond recognition,
Everybody feels that there is an un-
certainty in business. In ths morn-
ing, I hope, Madam, you were there,
when the monopoly question was
taken up. What i3 monopoly?
Monopoly can only be indulged in by
one man. If one man is given certain
opportunities which are denied to
others, it amounts to monopoly. Where
is monopoly in this country? There
may be a certain conceniration of
capital. Our Communist friends ia
the Congress and the Communist
friends outside are confusing the en-
tire issue. They are talking about it
as if it ig something very degenrated.
They say that this monopoly has in-
vaded the country and we must get
rid of it. Madam, where i3 mono-
poly? There is absolutely no mono-
poly. Probably even the Ministers
get scared by the shoutings from
the friends opposite and the fellow-
travellers. The Minister himse}? is
in a state of confusion. This. uncer-
tainty must end.

Our friends here shout so0 much
about the closure of this miil, that
mill and a third mill. Fhey do not
know the deeper malady which is
there. The malady is that you have
now put a stop to the managing
agency system. Previously it was
managing agencies that used to Jeal
with the banks. Against personal
guarantees of the managing agents
money used to flow in for the running
of the mills. The sugar mills parti-
cularly and the jute mills and the
cotton mills were being managed by
managing agencies. Now after you
have dicontinued thesz managing
agencies there is bound to Be short-
fall. There is bound to be chaos.
There is bound to be confusion and
lack of funds. Where would the
funds now come from? Tnlesy some-
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body is a. guarantee no.bank i3 going
to give money to a particular mill
And who would become a guarantee
unless he has some interest in the
business? ‘That is why it has come to.
a closure. No amount of shouting here
that our sugar industry is failing, cur
steel industry is failing, our cotton in-
dustry is failing or our jute industry
is failing is going to help these indus-
tries, Any amount of prejudice, any
of’
slogan-shouting is not going to put the-
business in its proper track. You must:
find out what are the deficiencies and.
how can we help it out. Instead of
giving constructive suggestions, our
friends are always anxious to destroy
everything in the country so that they
can plead their own case. On the:
other hand, the Government, instead
of being watchful about' their modus.
operandi and their designs falls a.
victim to these tactics and: gives
answers to questions which would:
confuse, the' entire country.

Now, Madam, my third point is.
about these public sector undertak-
ings. A lot has been said about them.
A lot hag been said also about the
losses incurred in these undertakings
and the way we have pampered them
today. Mr. Mathur, who is a3 Member
of the Administrative Reforms Com-
mission, suggested yesterday that
there should be some committee to-
go into this. He hopes that probably-
with the appointment of such a com-
mittee things would improve, Madam,
we appointed a committee, called the:
Public Undertakings Committce. It
has been looking into the affairs for
the last two years and'in the mean-
time losses have gone up. With the
committees that you appoint the loss-
es go up because the things which
were not visible on the surface would
come to the surface after committees
are constituted. The work of the
Committee is to go into the details of
the working. :

SHRI HARISH CHANDRA
MATHUR (Rajasthan): 1 wanted the
Committee to.take note of the imme=
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diate difficulties and do it within two
months’ time.

SHRI LOKANATH MISRA: That is
right. I agree with you. So far as
the appointment of committees is con-
cernéd, that is not going to improve
matters because the committees would
only bring to the surface what is deep
underneath; that would be unearthed.
Suppose you say that you have incur-
red a loss of Rs. 600 crores. With
the appointment and enquiry by a
committee you may add cnother
Rs. 200 crores and the loss would be
Rs. 800 crores. You see, the loss is
there but it is not evident. The com-
mittee would bring it to the notice of
everybody in the country. So the
Government has to be more watchful
about it. They should now take a
policy decision whether any more
funds should be invested in the public
sector or not. In the private sector,
as you know, Madam, it is one’s own
money that is invested and he cares
much more for it than a General
Manager or g Chairman of the public
sector undertaking. I have had the
privilege of serving in the Commitree
for the Public Sector Undertaking for
two years and I know how they
behave.

SHRI M. P. BHARGAVA: As a
non-attending member,

SHRI LOKANATH MISRA: Not as
a non-attending member but as an
interest-taking member. Anyway,
that is for you to say but I was an
interest-taking member,

SHRI DAHYABHAl V. PATEL:
Non-attending members are {rom the
opposite side.

SHRI LOKANATH MISRA: Instead
of our having so many steel factories
we are going to add another to it,
namely the Bokaro Steel Plant. In
the case of the Bokaro Steel Plant
the Russians had given an inflated
estimate. The Government yf India
were themselves satisfied that it was
an inflated estimate. They requested
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the Russians to put it down, to revise
the estimate. But they did not care
for it. They do not care for what
the Government of India suggests or
says. They want to have their own
way. And the Government of India
does not have the audacity to offend
the Russians. That is how it is going
to come up because it is ultimately
the Government of India that has to
yield, not the Russians, who are not
even prepared to revise their estimate
even though the Government of India
is convinced that it is an inflated esti-
mate, and we are going to start the
factory with an inflated estimate,
Naturally the cost would pe more and
the production would be less and the
losses would be more. Madam when
there are so many factories in the
country with idle capacity, they can
produce much more. Instead of using
that idle capacity, why go in for a
fourth steel plant? Is it just because
the Russiang want it? Are we going
to be dictated by the Russians as to
what we should do and what we
should not do? When you have un-
utilised capacity in your existing n:ulls
why are you in a state of uncertainty
and confusion?

THE DEPUTY CHAIRMAN: Five
minutes more.

SHRI LOKANATH MISRA:
Madam, parties which are having less
number of Members than ours got 40

minutes.
THE DEPUTY CHAIRMAN: On
this Bill? No.

SHRI LOKANATH MISRA: Please
give me five minutes more. Yesterday
Mr. Sinha pointed out to the hon.
Tinance Minister about deficit firanc-
ing. Even though he had assured this
House and the country that he would
indulge in it, he tried to explain away
by saying that this deficit financing
was indulged in before the Budget
came. That is not a fact. From the
newspaper report which he read yes-
terday, I will bring to the notice of
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the hon. Finance Minister
says: S

what it

“In this context, it is significant
to note that the seasonally adjusted
money supply with public fell by
1.1 per cent. in Apnl but during
the susequent period, 1t has been in-
creasmg at the rate of 1.1 per cent.
for, in absolute terms, about Rs. 50
crores every month.” -

4

“Every month” after April. R

Therefore, he cannot justify by saying
that it was before the Budget was pre-
sented to the Lok Sabha that deficit
financing was indulged in.

SHRI B. K. GAIKWAD (Maha-
rashtra): What paper?
SHRI LOKANATH MISRA: ‘Econo-

mic Times’. Madam, if what the
paper says is right, then we have been
misled by the hon. Finance Minister.
Madam, it is very wrong for the hon.
Finance Minister to either mislead the
country or both the Houses of Parha-
ment. I hope he would clarify the
matter and not only the matter which
was raised by Mr. A. P. Sinha be-
cause it specifically says that Rs. 50
crores extra money has been printed
even after April

Now, Madam, I will deal with the
high cost of administration. The Ad-
ministrative Reforms Commission has
been reviewing matters from time to
time and submitting their interim re-
ports. I do not think they had the
time to go into this most important
and wurgent business facing the
country. I do not know if the Gov-
ernment of India have requested the
Administrative Reforms Commission
to go particularly into this aspect and
suggest something or submit a report.

1 p.M.

SHR] M. RUTHNASWAMY
(Madras): It is in the terms of refer-
ence.

'SHRI LOKANATH MISRA: Yes, it
is there, but this is a most urgent
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question and they should have gone
into it first. May I have an gssurance
from the Minister now that he would
immediately request the Administra-
tive Reforms Commission to go im-
mediately into this matter of reorga-
nisation of the administration with a
view to bringing down the cost of ad-
ministration and introducing economy?

Now, Madam, I would go 1o Income-
tax. Now so far as income-tax is con-
cerned, you must have noticed that I
have been taking up one or two cases
on the floor of the House. Last time
it appeared to me that the Finance
Minister was trying to shield Mr. Biju
Patnaik .

SHRI SHEEL BHADRA YAJEE
(Bihar); Mr. Biiu Patnaik again.

SHRI LOKANATH MISRA: He costs
me and the country Rs. 4 crores. He
might not be costing anything to you.
Therefore, 1T have been urging that
the Finance Minister should do some-
thing to realise -the money. The
other day, the Minister of Staie for
Finance gave me the information that
Mr. Biju Patnaik has an asset of
Rs. 26 lakhs., I would add further to
his information that the house that
used to belong to him at 3, Aurangzeb
Road has already been sold away in
the meantime, in the last 15 days,
after the information was coilected.
It has been sold to M/s. Misrilal Jain
for Rs. 14 lakhs. So if you deduct
this amount of Rs. 14 lakhs from that
Rs. 26 lakhs  the balance is Rs. 12
lakhs that is, he is now in possession
of only Rs. 12 lakhs.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
SHRI MORARJI R. DESAI: Where
will that amount of Rs. 14 lakhs go?

SHRI LOKANATH MISRA: He has
taken away that Rs, 14 lakhs. He is
trying to convert all his assets into
cash now, because he has a tremend-
ous amount of arrears hanging on his
head. Naturally he would try to con-
vert everything into cash. And what
is the Finance Minister doing? The -
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reply he gave the other day was—
‘How can I prevent somebody from

selling away his property?’ Can’t
you go to the court?

SHRI MORARJI R. DESAI: I
can’t,

' SHRI LOKANATH MISRA:

not. You can go to the High Court
and plead before the High Court that
properties are being sold away and
you have to realise income-tax. If
a common man in the street can go
to a court of law to prevent somebody
from selling away his property, if he
has some money to realise from him,
why can’'t the Government do it?

SHRI ARJUN ARORA (Uttar Pra-
desh): He may be selling his proper-
tleg to have the money to pay in-
come-tax. . ae -
SHRI LOKANATH MISRA: Mr,

Biju Patnaik is a Congressman and,
therefore, I know him

SHRI MORARJI R, DESAI: He is
more reliable than you.

SHRI LOKANATH MISRA: There-
fore, I am again reiterating the same
thing just for the information of the
hon. Finance Minister 30 that ulti-
mately he cannot explain away the
thing by saying that he did not know
that Mr. Biju Patnaik was selling
away his property. I have brought
everything to his information and if
he cannot do anything in the matter,
the entire responsibility will be his,
nobody else’s. ’ !

SHRI MORARJI R. DESAI: You
can go to the court against me.

SHRI LOKANATH MISRA: I will
go to the people of India and say
Mr. Morarji Desai was in the pocket
of Mr. Biju Patnaik.

1 AN HON. MEMBER: He is siready
L

SHRI LOKANATH MISRA: Whe-
ther he is in there or not, that com-
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ment I am mnot going to make now.
But once I find that money is not
realised and Mr. Biju Patnaik goes
scot-free, I will say Mr. Morarji Desal
was in the pocket of Mr. Patnaik,

Now let me go to the next point,
about weights and measures

SHRI A. M. TARIQ (Jammu and
Kashmir): Mr. Morarji Desai 18 too
big for his pocket,

SHRI LOKANATH MISRA: He has
got larger pockets .

(Interruption)

SHRI A, M. TARIQ: He can take
you in his upper pocket.

(Interruption)

SHRI LOKANATH MISRA: He is
carrying all the A.L.C.C, members in
his two pockets, He has no third
pocket to take me.

SHRI M. P. BHARGAVA: Are you
speaking from personal experience?

SHRI LOKANATH MISRA: That
you must be knowing because he sits
with you and whispers to you in the
All India Congress Commiitee, He is
still a member of the Congress Work-
ing  Committee..., (Interruption)
You see what is happening, The
entire Congress side i3 up against me.
I am prepared to . .

(Interruption) ~ .

SHRI CHANDRA SHEKHAR: You
are too small a fry . .

(Interruption)

SHRI LOKANATH MISRA: [ am
prepared to reply to all your inter-
ruptions provided I am given the
time. The time is against me. That
is my difficulty.... (Interruption). I
may be a small fry. I do not want
to be a big fry. Iwanttooer:mthe
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people. ... (Interruption). 1 want to
remain small. I consider it g pride
to remain small

(Interruption)
THE DEPUTY CHAIRMAN: Order,
wrder. Let him finish.

SHRI LOKANATH WMISRA: I wdk
mentioning weights and measures,
That has an important bearinz on the
-taxes also. ‘There is absolutely no
organisation in the country to Ilook
after or supervise weights and mea-
sures. Many types of weights and
measures are prevalent in the country.
It there are no standard weights and
measures, do you know how much
you would be losing? Do you know
how much you lose it a kilo does not

weigh a kilo? The consumer is cheat-

j

ed and the Government 1s cheated

It is only the seller who benefits from

both ends. Therefore, you should
tighten up this weights and measures
organisation in the country to prevent
this type of cheating of both the Gov-
.ernment and the consumer. So, .I
hope you at least appreciate the seri-
ousness of it and you will look into
it.

SHRI MORARJI R. DESAI: Why

" .don’t you ask the Government there

[N
&

to do it? Your party is running the
Government there.

SHRI LOKANATH MISRA: It is
for the Finance Minister of the coun-
try. I am only a non-official mem-
ber. But then would the Centre co-
operate?

SHRI MORARJI R. DESAI: Yes,

-yes,

SHRI LOKANATH MISRA: I have
many assurances when I talk to Mi-
nisters. But when 1 go back to Orissa
and ask them to write to the Minis-
“ters here, they don’t get any rePly...

THE DEPUTY CHAIRMAN: But
‘here is :n assurance given on the floor
of the llouse,

[ RAJYA SABHA ]
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SHRI MORARJI R. DESAL It is
a most incorrect statement when he
says that replies are not sent. There
is not one letter to which I have not
replied imwmediately.

SHRI LOKANATH MISRA: It is
not against the Finance Minister par-
ticularly that I am alleging this, The
Government does not comprise of the
Finance Minister glone. There are
other Ministers also. You must con-
cede that point,

Then I will come to the point of po-
litical contributions, This morning, a
question wasg mischievously put by
one hon. Member. He asked in that
question: whether a cheque for Rs. 1
lakh was given to the present Chief
Minister of Orissa for public rela-
tions. And the reply was.... (Inter-
ruption) This item was part (c¢) of
the question and part (¢) of the reply
says: “It is understcod that the
amount in question was paid by the
President of the ‘CACO’ from the
sums placed at his disposal by the
cement producers.” The answer I8
equally mischievous,

SHRI MORARJI R. DESAI: Why?

SHRI LOKANATH MISRA: Now I
do not know whether any money was
paid to the Swatantra Party before
the elections. But R. N. Singh Deo
was the President of the State Swa-
tantra Party in Orissa then. He
wag not the Chiet Minister, It is mis-
chievous to make it appear that Mr.
R. N. Singh Deo received it as Chief
Minister.

SHRI MORARJI R. DESAI: Pros-
pective Chief Minister.

SHRI LOKANATH MISRA: Let me
finish; my time is running out.

SHRI HARISH CHANDRA MA-
THUR: He has made a personal re-
ference to me by saying that the ques-
tion has been mischievously put. I
do not know what he means by ‘mis-
chievous'. It is a  straightforward
question
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SHRI DAHYABHAI V. PATEL:
Why don’t you listen to him?

SHRI LOKANATH MISRA: It

-should not have been said that he is-

«Chief Minister. If he had put the
-question in this way, whether the
President of the.Swatanira Party had
-reseived if...... (Interruption).

SHRI CHANDRA SHEKHAR: Mr.
.R. N. Singh Deo is the Chief Minis-
iter. It has been paid to Mr. R. N.
:Singh Dec who happens to be the
«Chief Minister . . ..

SHRI LOKANATH MISRA: Yes,
“who happens to be'.... (Interruption)

THE DEPUTY CHAIRMAN: Order,
sorder. .

SHRI CHANDRA SHEKHAR: Ma-
«dam, when gn hon, Member asks a
«question, the hon. Member gets up
.and says that the question has been
:mischievously asked and it is a per-
ssonal allegation .against Mr. R. N.
‘Singh Deo ... (Interruption).

SHRI LOKANATH MISRA: My
itime is Tunning out.

THE DEPUTY CHAIRMAN: What
~was his designation then, that is the
1point.

SHRI LOKANATH MISRA: I have
.a full list of. . (Interruptions).

THE DFPUTY CHAIRMAN: What
rwas he then? Let him have his say.

SHRI LOKANATH MISRA: I have

-a full list of donations given to the

sCongress and the sitting Ministers in
- sthe Centre here,

v

rp. AN HON. MEMBER: Read it.

SHRI LOKANATH MISRA: I do
not have the time, If T am permitted,
I can place it:on the Table.of the
"House. In this it is shown that the
"Maharashtra Congress has taken' Rs.

{ 3. AUG. 1887 ]
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SHRI CHANDRA SHEKHAR: It
is not a Minister,

SHRI LOKANATH MISRA: Mr.
Chavan 1g the Minister for whom the
money has been paid. The West Ben-
gal Congress Committee has received
Rs. 1 lakh, The Kerala Congress
Committee has received Rs. 2 lakhs.

AN HON. MEMBER: Who got the
money?

SHRI LOKANATH MISRA: I do
not want to disclose who the Minis-
ters were at whose beck and call this
money was sent, I will do 1t when
the time comes but lakhs of rupees,
running into Rs. 35 or Rs. 36 lakhs,
have gone to the Congress pockets and
it is because of the sitting Minisiers
that this money has gone to them, I
do not know if Mr. R. N. Singh Deo
received the money but this appears
to be a michievous question. (Inter-
ruptions.) Therefore I wanted to
make g reference to this.

The last point is about Paradeep.
The Government is all the time put-
ting the cart pefore the horse, There
is Haldia which is another port on the
eastern coast and so also Paradeep.
So far as Haldia is concerned, it will
take about 3 more years to be cons-
tructed completely but the railway
line is ready already. The railways
are not going to run there now but
the railway lines are ready there.
Paradeep is ready but it does not
have railway line. Therefore the Gov-
ernment should make provision for
this railway line to Paradeep.

The next point is this. There is
some money which the Orissa Gov-
ernment has been  obliged to ‘pay
because of the construction of the
Paradeep port. This is going to Dbe
an all-India port, the deepest port in
India. I would request the Finance
Minister to replenish the expenditure
incurred by the Orissa Government
because it is not this Government that
dneurraa the expenditure, 1t was the
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previous Government and why should
this Government be penalised for
whatever was done py the other Gov-
errmment? They did it on the explicit
understanding from the Centre that
the money would be repaid to them,
whatever amount wag incurred,

SHRJT MORARJI R. DESAI: The
- other way round,

THE DEPUTY CHAIRMAN: Kumari
Maniben Patel.
£ 00 ATRT woTwd € 12T (T
) - STARTI WEEAT, AT qH ST
ey et o1& fau ¥ srasy aga arwrdy
£ UF aXE AN ZH A FH HT A&
g A gl avs g e oy wed @
- fwgn foar 9 w0 % AE geran
A1fEd | T I T F1 I F7 AT &
@AY 999 ¥ ggAg A A e (&
g9 39 TE § @9 HY FH FT gD |
O% I 4R g w8 aad ¢ gx
. WH OF 919 FHATY 939 §, W &N
©OSTH AT qU A% ¥ F F, sanan
FHITAT RN FRAAR, T IATE Y
¥ araar g fv gw $9 @9 § w7 F%
Bt N O
AL AN 72T ¥ AMERT & F1a
g% a0 A Wl AT @ ZAT 5 gAIL
3T A A 0 &1 foF wrer faerneft
DT ATH AT T 0 447 §, Fafaw
ZAFT AT B.¥ A7 T0{gW 1 39T gAR
qE TF AT HIETHT WaT § A T
QAT 1 TIH TTH TG TF GIEqT
& Fg7 % g I AT 9 T F7 FAT
FATAT §, WOAIRT & A F ;Y TG
FragaaEt ¢ faaw a2 g.a1 §, fast
af orRy ATAAT 9T &, Agr T aEHAT &
fr 398 foaar agamagar & 1 wow
T ¥ gudT Sgi-Ag ABAIT AE Foredy
¥ Iq¥ FAN aadt T ¥ afew
SAF A FTT § 9 5 g ot aw
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7al T wF § 1 gafeu w5 et ¢ e
T EX AWEIEN AT & a6 5 HE
¥ e T8 T T Haw AT gAML
AR faum & g9 crarg @ ST IW-
Wea fam gar & fe g woaEd
FET A1y | o] @y ¥ ag war
% T® Tl 7 qE=T FAT NWEAIT
# ooy At ¥ ger fagr g W ara
g G I @I A § f& wwraeE
aER A gma R g ek § 7 fofaa
g3 e faont R afew st awn &
FIT AT & IR F FE A foavaw
AT AT TH T &7 TG ST

ol g &7 ¥ HWEIX ¥ 98 g9¢
mE o fF gw gFg s S awg g
a¥ § W 9T TEF  HRT I/
AR FEET WO 0 gu ¥ fx grEw
AT SRS F AWHTAT F I5H1 geal WY
129E ¥ & AT a1 W 3 T & |
28 9T SgIs ¥ WAried § Ay
& Sy weerhy §AE Wg W @a
e ST A ST gAE SIS TE A4 TR
ar gfem agr av Tg=r 41 | g &
=i ¥ gfas & way 1% o
g F1 JWifx X 7 fowiEg 3@ @A
S FIE F TAT U3AT WX TR qOF
GG AR G R A F T A w9 ¢
W Tg7 9T AUEEdy gy dar ¥4
g TV AT AG ErT )

7g a9 3% § fr T & o) 2fee
oY § SR A WO 3 & glawr
€ ag 3w &) Sfaw & ag agar wg)
g fr fomar 3@ < ¥ s&w@ gt ¥
Trg &1 ag gfear & s Mfgw A
fomat gaRY mavggar T g, TREr
gaat giaar ad Y arfgd

el awr & ag g A §
fr wgi o wfzal & ol § A B
or e e g gy & w¥
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v ol ¥ wrog ad owndt g, ST
ey AT arg AL Sg A/T AT AT
WTHT FZF T AR 67 q0T ST
IW GCF &7 A AT AEIT G1 G0 78
&8¢ AT Jrfay 1 # g7 agAt sredi g
fo gor FY A § wow A Teegw
o 97 A @9 AT =0fEy |

‘ N T S

gat faary & fear & f gw
agi waasdr FAr wfRy, @1 TR
gl &1 W T 9T HWw FTAT
arfgy 1| g geTETEl ¥ g4I &y
T § qrEff & STt & AW Ao 4
TF RO AT § ) AT &1 FEy S
e WA TG0 413 & SA% are &
=% qwEr S € 6 & 499 A8y Sy
&1 N WARY A oA § 9 7 AT
& T & 1 % ST gW qE Aw A
gH wfa3sr awar 1T, OHY gaT g )
qrewe o 9§ sfoer ama §
e zafay aga @w sfaser a7 awg &
Z&F % 7 77 ¥ 1 gafea § ag wgw
T g 5 s AT A ¥ U
ot Far W 9% @¥ ag fFar smEr
=fed 1| W fodt o 9T H g &
 forg dar ) famr s el

L TR Rw s A A o
o s FAr O ¥ A wwa
& fafewr wril & o &y &1 § a9t
R eF frare T IRt § ) wewer
# oy oF gamara F OF g 74T AR
R agt ¥ frdt axfer X cAay aat
< fra™ 9% gx ag # agraar ¥

& Y 79T AFT A AT FAR TW Al
AAX Y T A fowr | w g
AL FATATY FT AEHT FTC A TAF 9T
TF THYT AFT HTAT AT S 3 W4T |
ITRT THT ¥ IH T BT I WAL ¥
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T @t T | A @Y T8 AT A
Y HEAITIR T wigAT ¥ foast §o
wF g1 AT 4T ST 99 T Gl {77 ar
el vew  afprm wow o ) cEw
TFEY WREI # TS TT AT HEAY
ST 4T TG W %97 amq® g%
faar | cav mmmmr fo gwR =gt
waaEdl § AT gW w0E A O g
THLT AT Wl A & | WY TH Ty
# AYH & wTET | gAfew wF qar
FGT § WX # gar A & g g
T FATETE § TAF FT 9TET & a7
qTE STt g A ggt & Apn #r &Y
ST € 1 FAw TS &1 T g WIS
fawr ot gaR fqur= &1 arg f53, @
Tg gaTe faas u=1<r & TAe @faw
FITHE F% | H 747 75, A9 g1 g1 a4y
gfr T o owog E A Y R
S g o 97 sHAY Se% T ger
faar a1

oF A AT AT & 1 W gy
FWT TGS & | T AT A A”F
Frafen qfenw §F &1 X LAY
& W=t & gow g ofsaw
FE F AT T&T & ! AT q2-
Aot ¥ fed Earomider & feg g
FHAR FRTT HT, gUTY FT FT T STAFTLY
Wy e am ey
g1 @ AF T Ffr ey AR F
qrav &t wew g T g e da-
e afsaw F #1 9% § a1 7

T A X & ograr Y AR awwd
g | AR AR arw frwrae wd & o
g & At et § oo wew
g § Wax wywHe Tar smar sy
ATGT Y qTr AW FT FTHRY THdTE
ot 31 9w W o Fwaw R
weTd ) T & oK T vEeT argwarx

oy A Y AT AR M ST AN | wwT § O OF a9 7 veeT At
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[Far< AfadT asaars 92q]
w7 § A AR WA q9X X € |
Y ST W7 qYgAT gIaT § 39 qa-
fes Siog BFAT FA FT WG AT
Sagaar wfgx

TR a3l fyew g % w2l &
"HFT WTGT | S GHeqe T_w g &1
Tl #& EIL +Zraan FI T T4 ST
§ | T 9ad 3 aiT 3@ B 0T §
i agf Tq agrgat & fafeg go arn &1
FAAGT AT § | TEF IR T I
A A FRg ¢ wdife A gar @
fF TR 39T g & 1 gar faamw
# gaa wAfy & 1 A ) AR S 7
-4 qfad O @we ¥ AT FFAT g
g F qAR W QT &, N qErad A
g S mEmy A € ST %9 awg
¥ FATIT GAT g T ApAT 0fed |
-feelt o7 goay o fe o aafew A g7
aeg § foar Y O vax fazg gg A
FF T FS &g a7 rfed |

uF ard wdtg § fF Uwwedw
wo7 fafret & uF g fawmr &
77 39 et Agr e &, o frsrar
g f&  =ag g==_t Fr N FEC §,
7 g7 gw=1 & fae ag arfe
Q@™ § A IR HSTE FAT ATG,
T HIE FT A | T qG § FG T=A|
Y AT 7 & {oC QAT H AT
T 316 & 7 ST gou SOAT IAFT IS
FAAAT R | FFAT &I G, AT I@I
g fF ag7 g Ww REE BW §
TINE F UEF 1T & | gATL a9
qg W A1 T 9§ FAE & AL g
gFd | SAFT QAT I FATIT gNIT
% AATAT ITRT T IR FIST qG
¥ @WE  gRl, IEET FTOIREY
£ 1 T IH TG § GAR T==1 & SO0 [T
s 3YE § ) qF g fF e
siewhrd FORG A N a8 e frarar
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2, a8 faeg waq farar € 1 ag o
¢ f ag aqoe faaat § ) T agwR
o A%< € F 919 4T , @
Y RZg QT qH T g R UF qeqr
Faw g Ewr fasma & 1 wafed
I AT @M {9 97 "@Er

TF AT M § | AAEA T0A( B
FIR! AIET gL I B | AR ag
1 awe g fread & A wa o1g
T F qAfE & srOT wie g @
fog 9. § 1 57 wwe (g w foa a8
F 9191 FT I EIGT 8, 9T I8! 91T
BT & a1 A1 MT SAF0 K00 e
Fq[ §, A G99 ITT FT G AT § |
7z d1 ¢ Y, o0y et wa=Qq § o
wivz Ty qFq 913 & 1 AR 9T @A
FIET ¥ AR AR g awq
T ar Far qrd I q JFETE ¥ TIT 0
&1 gt 7 FrdY 98 & 3967 w1 SO
s At ey 1 1T S g9 q%g § qar
B, 3uFT OFAT 0857 )

qF TF @ & A W0 97 g
g&dT & | AET AT F1 I0HE § Mfed
AT .7 §, 72 FHS(A JINE, T
§ gaatt § f5 wwaT @ A
& qarg sdr § A1 TTRE § AR
FAT § | WF I9 g T F qE&A
g1 & Y e & a7 oW gl § ek
wq #X & fager g At fram an
Faagirg frEqmm A acFad
TETH! TT g1 95q1 8 | M fqqqgw
ZARFE QT & I4F AR STR WY
FIA ORI FEE VEIT & FAC T OHAL
Hqad (41§ @ F(€ FAARTZ 6 TA®A
FYGT &A1 ST #T A ATHIA HL@T 7
THF AT H HIGHT §B Fe3a0g o 91fgy
£ v@ a@ g wraEr @ a7 3 53 S

o : T
IR 7 AT A B2 a & @a@

-7 % sua § T e TR
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B ¥ I E, a7 T AN VI P
SICEARE RS AARAR LR I Rk RO
& At &1 fa ¥ ey g, & 9T |
T g1, X8 a8 IaFT w97 w1
A& G AR WAT qg FL F AT
TEY g ar 91 AT oIy & F&T AL
3T T I FIF 39 B3 F far Iy
TV STRT W SR | WX A g
ST & &7 AT faaAr g wre
e F7 QT ¢ 3g AT T &, QAT qA
JETE |

agT gg=q1 & fad gadqr feqadr
AT QI GAT ], TF SATF AT
¢ f waey o1 g7 @AM, ag 240 IAA!
&t Fifed, gu fay safFww =7 @@
F& A8y & 7 foaar gar amt 3aqAn
A Tifed | gae FE fRaw-fram
A g ! gH Ffeeqed |
gH% FI]O 9 ar 937 &) aFar fe gw
foradt gard A0, 547 T90F g A &
s Faaanig frgamaF a@ @
fears feam mar arfed, ag T@a
arfed 5 @ zaai #1 feet & faT
TEWT & T Y M 34T 2T 7 €@

£ ar AEY |

7T feedl & 9 e F 7§ At
IH! YT T TR A AF FATFQ
£ AR a8 9 F T8 FQ & 1 B G
T I 91 ¥ W= @A &, I II4q7
T AFAE T G, R TR A,
Zafad 17 37 a8 § o A0 1 g
T F GEr AT ISAT E AL AR AV QA
fma @ iog T ega et FIMAT R,
wfqq 39 &0 JTH § AR AN
79 Jrgdr g 5 3y §5 F99 w
A& B |

i}xlh v, -
L. "F”? “n 7T ~r

ug GRS FAT AT AT IS A
AT ETHT I 47 /T g9q qoaT F19
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¥ fagr & 1 59 GUATT & a1e Gur
T AR mAm @ W o owifes
Fag gt ArT N fF = g & @
qar st swrfex gg w9 A e
FIHH FT IS | T FIT A9 £ 4G
agr qaar f& Qo AR A A
argeg #q w1 qifgy wiT A fafaedy
qgT WX FET ¥ g, IF & FF AT
fgd | & @I g 6 gr ae oA A
7 g A faFaa § 79 79 Jaew
faray & A QU WiIAF @ F 9
fraar 7€ &, gud =0 & fay qar
THAGr 78T § | FEGT 3AF I 7 S0t
T AHTIT QAT & |

qIET F qr i o ggr frsraT g%
Fice @idy F gra g |17 w1 "9

HTH X EFT G, S AR FE 9% q

A& 2 HT AT FEY A(E T AT @Ry A
w3 q 91 g4 § $9F ua] fgam
farg 3% &3 &1, q1 98 31F @, FAT
Trfgd | 97y 7g w7 wTar g fr @l
F IR T8 &, TAC FT HF A
€1

uifgr 7 g7 @g Fgwr g fr
ferara s =fgry fesga &
F W FAAfEr & e g
g gre faln o #1 @ @
Fqife Fwe &9 at 9a% fag g
FCT HrAF grar & 5 agr gaw agr
fazr, agr warer a8y faan, g godr &34,
g fqia &3, 1 FAAU @ QAR
TR § &, AEY AT T AA0 JFAT
£9a% FT FAT Y 39 419 HE@H AIB G
mr q@ R s Far wifeg
oI aF gAY T qIEAT FH 9 &
S 201 S

THE DEPUTY CHAIRMAN: Please
wind up; you have taken 20 minutes.
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R HAAR TEAWAI§ TEF © HC
e AT qFEE §, HIT XN

AT ]

SHRI T. CHENGALVAROYAN
(Madras): Madam Deputy Chairman,
I rise to give my sincere and staunch
support to the Finance Bill incor-
porating the Budget proposals put up
by our distinguished Deputy Prime
Minister. It js not a mere conven-
tional compliment that requires to be
paid to him, He has ¢learly and ad-

+ mirably analysed the complex prob-

lems that are bedewilling our current
efforts to put the economy gn  the
move. The various financial proposals
have been received by various sec-
tiong with different reactions but
whatever may be the assessment of
the proposals, one thing is definitely
clear that our Finance Minister has
not 'made the nation’s economy as his
captive playmate. The curative action
that our Finance Minister " has
sought to apply to revitalise the eco-

* nomy and bring it back to its pristine

* efforts underlying the financial
~ posals there is a certain amount

progress will certainly give ug a sense
of relief and today we find that in the
pro-

of
gigantic attempt to tackle the reces-
slon that we witness in our economy.
In such a big attempt, Madam Deputy
Chairman, there is bound to be re-

actions, distortions, If an attempt is

made at one place there is reaction in
anather place. On the whole the Fin-
ance. Minister has deploved the
Budget as a lever for uplifting the
economy out of its rut by a sort of
what I may call a finance package. 1
find, therefore, Madam = Deputy
Chairman, that the Budget proposals
in the Finance Bill are of a degree
which i3 circumspective, which is
prospertive and which is introspec-
tive. In assessing the finanecial pro-
posals underlying the Budget we
have to take into account the great
political change that is now brought
about in the country and which has

resulted in the alteration of the
colour complexion character and
* composition of the ‘State Gov-

“ernments and in' view of this tre-

+
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mendoug change which has given a
challenge to the federal spirit of our
Constitution the Budget proposals
will have a tremendous impact, We
know, Madam Deputy Chawrman,
some Of those State Governments had
made wonderful and romantic pro-
mises at the time of the election which
they now find either difficult or im-
possible to fuifil ang therefore they
make a dramatic demand on the
Central Government resources and
our Finance Minister has therefore to
take into account this aspect in fram-
ing the Budget. Madam Deputy
Chairman, there is one other factor
that we have to take into account in
assessing the financial proposalsy em-
bodied in the Finance Bill. Now for
the last two years or 'more there has

been consecutive and continuous
drought which has created a grave
shortage of food, cotton, jute and

sugarcane which in its tragic turn has
affected our industrial operations and
output. In this context no Budget
could escape the impact of such
shortages jn vital sectors of our na-
tiona] life. There is yet another
factor which the criticg of this Finance
Bill may have to take into account
and that is in times past our Finance
Ministers would have had a sort of a
guideline in the Five Year Plang but
fortunately or unfortunately at the
present juncture there has been no
formulation even in a draft form of
the Fourth Five Year Plan and there-
fore it is that our hon. Finance Min-
ister has to content himself with
drawing up the Budget for the par-
ticular year. It is not just fair to ex-
pect in these proposals those social
and economic objectives and  philo-
sophy which would otherwise be re-
flected In a Budget had the Plan
been completed. T am a dieharism the
belief about the Plan, Madam Deputy
Chairman. T feel that our Finance
Minister has given a new look and
has given a new thinking with regard
tn the size, scope and strategy of our
Five Year Plan and in the context
of the development of the several
facts of our economic endeavour our
Finance Minister has given a foreword
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as 1t were tg the new orientation 1o
ine purpose of the Budget and of the
Plan. In that context tne financial
proposals are not oniy sensitive and
selecuve but they are also gensible in
regard to certamn vital sectors of our
deveiopment endeavour. Therefore,
Madam Deputy Chairman, I do not
agree with those friends who criticise
that the Finance Bill does not reflect
that gigantic and stupendous effort
that our development demands,

Maday Deputy Chairman, if we
analyse the Finance Bill, what has
been the strategy of the Finance Mi-
nister? I have analysed the approach
in the Finance Bill and it is rather
multilateral. He has stepped up cer-
tain provisions for increasing food
production. He has also envisaged an
increase and enhancement of the
tempo of exports. He has introduced
and encouraged an era of liberalised
imports, On the whole if we analyse
and assess the proposals in the Fin-
ance Bill I have no doubt in my mind
that they are going to stimulate in a
remarkable ‘manner our economic
effort and endeavour in these direc-
tions. If you permit me to assess some
of the tax proposals that are contain-
ed in the Finance Bill I must at once
state that for the first time in the
history of Budget of the Central Gov-
ernment the Finance Minister has
given concessions and reliefs not only
after the Finance Bill has been pass-
ed but even earlier also. Particularly
the allowance that he has given in
respect of dependant parents and
grandparents is a remarkable relief
which I will rather interpret as a
provision for old age pension for aged
parents and grandparents. His pro-
posal for enhancing the surcharge
1imit in respect of unearned incoma is
conducive to increasing the possibility
and area of investment, Again we find
what we may call reliefs for the
acientists, professors and  research
scholars and that is conducive to in-
creasine the technological tempo and
the temvptation tor the people to invest
mores and more in such endeavours.
©On the whole T have no doubt in my
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mind that even in the case of cor-
porate sector his pioposai tor giving
a certain gmouny of coancesswng 1o the
gmall scale ndustry 1s a tun end of
tne wedge, 1f L+ may use that expres-
sion, for breaking the monopoly in
industrial lre, Toerefore I fecl that
the Finance Bill contains provisions
not only of a financial nature but by
and large they are such that their
consequence 1s going to be the intro-
duction of a new era of industrial ex-
pansion.

[ .
R dr ot

On the expenditure gide he has not
starved any of our nadaonaj etocts.
He has not at ail reduced expenaiture
on vital sectols particulariy with re-
terence to fertiliser, With reference to
food production I see in the provi-
sions of the Finance Bill a great im-
petus being given and I can certainly
visualise an era of increased agricul-
tural operations. I also note that with
reference to expenditure on defence
the Finance Minister has taken care
to see that in the name of economy,
in the name of austerity, he has not
at all interfered with the magnitude
and the measure of expenditure on
defence. At the same time he has
cautioned about the need for g cer-
tain amount of giscipline in adminis-
trative expenditure even with regard
to our defence effort. On the whole,
I have no hesitation in respectfully
paying this compliment that the Fin-
ance Bill has given 3 thorough review
and a complete analysis of the eco-
nomic malaise that our country sufters
from. I would only conclude with
this observation, if I may. The Fin-
ance Minister has done the twin task
of increasing the income without
much hardship and of reducing the
expenditure without any great hazard.
The Finance Minister has considered
the question of improving our indus-
trial operations in the general con-
text of our ecoomic recovery. Now, in
this task the Finance Bill provides for
certain important stimulants. so that
we can see that, on the whole, eco-
nomie recoverv ig assured. 1 see in
thic Finance Rill several new pros-
pects. Continuity is maintained res-
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toration iz achieved, stability ig es-
tablished, growth 1s guaranteed and,
therefore, I feel that the Finance Bill
wil] certainly start on a new era of
faith and of confidence in our great
effort to bring our country back to
economic progress. A word more with
regard to the suggestion... .

SHRI DAHYABHAI V. PATEL:

What about starvation?

SHRI T. CHENGALVAROYAN: I
know, Madam, that, with reference to
the question of starvation, which is
very much a magnificent obsession
with my esteemed friend, Mr. Dah-
yabhai Patel, this Finance Bill has
taken note of certain  starvation-
affected areas and the provision in
the Finance Bill in that respect is
indeed laudable and comfortable, I
would only make thig submission. I
heard some time back, perhaps in the
Press, that there is a proposal to have
an institute what is called an Indus-
tries Commission. There are views
about it both against and for, put I
may submit in this context of consi-
dering the recovery of our national
economy the getting up of what I may
call a National Economics Commission
for the purpose of examining comple-
tely and in all respects all the eco-
nomic malaise from which we suffer.
I would conclude by saying that this
Finance Bill will start 3 new era of
struggle, a new era of service, a new
era of stimulation, so that when we
work out the provisions of this Fin-
ance Bill we shall be content with
this phenomenon that our economy is
taken ogut of the rut. The Finance
Minister has to deal with a legacy of
the past and he has to undo certain
things and in that giantie task the
Finance Bill i3 a phenomenal guccess
and I rmpport it.

SHR! BALACHANDRA MENON
(Kerala): I%dam, I agree with one
gtatement of the previous speaker that
this i3 a eontinuation of the previous

[ RAJYA SABHA ]

Bill, 1967 21200

policies, but then it is a continuation
ot the policies which brought about
the complete disrupuon of the Thurd
Plan, a conuinuation of the policles
which have ended in our having no
Plan at all. I do not see there is any
break with the past and if there is
no break with the past, what is going
to happen # our country is only this
—a complete disruption in our econo-
my. The recession which today you
say is g recession will finally end in
a complete economic collapse, I do not
believe that we are getting out of the
rut., We are getting more and meocre
into the 'mire and I do not think that
the present policies will ever take us
forward. 1 am afraid that it may take
us much more backward. Now, the
economic crisig that iz glowly deve-
loping even in advanced countries like
America, West Germany and England,
is engulfing us also and it is rather
painful for g country like India which
is only an industrially avanced gagra-
rian country, This _ig its  position.
Among the recent liberated countries,
ot course, India is industrially ad-
vanced, but its main base is agriculture
and its agriculture has completely col-
lapsed. Is it mainly due to the failure
of rains for the last two or three years.
or is it because of the wrong policies
pursued by this Government? Why is
there such a crisis in agriculture?*
Why is it there is so '‘much of crisis
in agriculture-based industries? Why
is it there g crisis in the industrial
sector also? Ig there any section
among our people who are not affect-
ed by thig crisis? Do you mean to say
that it is after al] only a temporary
recession? No. It is a crisis of the
worst magnitude. T can only say that
if political parties today  seriously
understand the implications and try
to find a way out of it, there may be
a possibility for recovery. Of course,
varioug political parties think about it
and speak about it, but when it
comes to the question of action. noth--
ine will be done. For example, heau-
tiful resolutions are passed hv various
nnlitipal narties, including the Indian
Natinnal Coneresa, but they are never
Implemented, Take, for example, the
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stand on bank nationalisation, You
will never take a bold stand on this.
You are still thinking of social control.
You stii think that by such jugglery,
you will be able to by-pass the issue.
Your failure to take a bold stand only
endg in helping the monopolies 'more
and more, as each year proceeds. As
every Plan works we see that the
monopoly gets strengthened, Ot
course, there are friends who would
likg to see that much more freedom
is given to the monopolists and there
should be a half to all Plans. They
want a plan holiday. There are friends
who would even say that we should
open our doors completely for the
penetration of foreign capital. There
are gso many who would like the rul-
ing party to do it. Are we today
serious about an independent econo-
mic stand for our country? We have
geen that the help of foreign mono-
polists has only strengthened the
Indian monopolists here. I would,

therefore, request that all those pat- ;

riotic elements in our country, all
those who honestly believe in soci-
alism, should come forward and take
a bold stand and see that no more
allowance is given to foreign capital
in our country. A very definite stand
against monopoly, a bold stand in
favour of bank nationalisation, if
these things are done, we can get out
of this rut and that is what is mainly
required.

1 want that the agrarian crisis that
we are in must immediately be got
over by a very bold stand and the
Government should insist on all State
Governments, whatever be the com-
plexion of the State Govermrment, that
they bring about immediate land re-
forms, The fake land reforms that we
have got here have only helped a
small section of the old feudalists to
come forward and take the garb of
eapitalist landlords. Nothing more can
thwart our economy. Bold steps
will have to be taken. The peasant
must be assured of-Ms land. If this is
done, certainly there s a way out.
There is no use talking about Naxal-
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bari and all that. Everybody knows.
why this has happened. It is a ques-
tion of the dispossession of the pea-
sant of his land. So, they are terribly
frightened and they are going back to-
their primitive bows and arrows. ot
course, that is not a solution. A Dbold
step will have to be taken by you to
see that the peasant is glven his
rightful place. If once that is done, if
the landlord system is ended and the
rent-receiving system is ended, if the
village economy revives, the pea-
santg will have sufficient purchasing
capacity. It is from the villages that
we have to start and we must  cer-
tainly remember Mahatma Gandhi’s.
insistence on that. I would therefore
say that the rebuilding of our village
economy along with the develop-
ment of modern village industries
must be the basis, and that is the way
to get out of the muddle.

We have seen how devaluation has
hit us. However much we try to
export, I do not believe that we will
be able to export as much as will
enable us to get sufficient foreign ex-
change for rebuilding our industries.
What we have to do is to have our
own industries with import substitu-
tes and try as much as possible not.
to get much of foreign help. Only im:
such sectors where we definitely re--
quire such help we niay allow it
and nothing more. For example, ra-
yons, plastics and oll that get much
of the gcarce foreign exchange now.
That 'must be stopped. None of them
should be allowed foreign exchange.
now. That must me stopped. None:
of them should be allowed foreign
exchange. Wherever it is possible we-
must have priority rearding foreign-
exchange utilisation, My plea is that
there should be better planning, more:
planning. I would even request that
the Government must seriously think
whv the State sector ghould not now
be expanded to even some of the con-
sumer industries. With all the de-
focte we have in the State sector, with
all the attacks that we have made
against the State sector, with all the
slander that we have against the:
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State sector, we must after all realise
that it 1s only for the last ten or
fifteen years thai we have attempted
to build up a State sector. Of course
there is much bureaucracy. They have
not been able to adjusi themselves 10
the new situations, But our young
. graduates are coming out from the
colleges. We can take them even as
ordinary workers, those graduates and
others, train them up and get them
as managers soon. With the new sec-
tion of managers which we produce
we must see that the State sector
becomes a positive thing, and no
attack on that should be tolerated.
Bureaucracy certainly we will elimi-
nate, and the new technical personnel
that we bring up must be in a posi-
tion to help us to get out of the pre-
sent muddle in which we are now.
I would suggest that in the case of
the sugar industry, textile industry
and some of these industries, the State
- sector should expand. We have come
to a stage where there can be no more
talk about the two sectors being
balanced. It is not possible. I do
not say that you should launch an
attack on all of the private industries.
Expansion of the State sector ig the
only proper way out. This is what I
feel about our industrial position,

About the agrarian problem what I
“have to say is that we must have an
all-India  outlook. Unfortunately
today the question of food has turned
out to be the question for each Sta‘e.
Each State has its own method of
procurement. We have seen how it
has affected some States at least
which are not able to produce enough
to feed their own people. What has
happened? In a place like Kerala
where we have got very little land,
where production per acre is much
more than in other States, we are not
able to feel the people. Not be-
-cause there hag not been an honest
attempt. Every honest attempt was
made. There is not much of land
-which is not cultivated in Kerala, It
e{t};gr 'pn.)duces agl;icultural goods
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which are meant for export or for
food, and whatever little forest we
have got the maximum return. As
such I would say that the food policy
should be the same for all the States,
and procurement should be made
from every State, whether it is a gur-
plus or it is a deficit State, on the
same basig so that we can have an all-
India policy. Without that it wil
create much more trouble. Even B8
it is, on the question of language, on
the question of backwardness of cer-
tain areas which have not come up to
the level of other State, there is suffi-
cient discontent, and the food problem
will increase it much fmore. Food
must have a national policy. I would
therefore suggest that as it is, this
Budget, this Finance Bill and the
policies followed therein will not help
us. But the ruling party should se-
riously take note of these. The only
way to get out of the rut is to end
the disparities which are there today
between States, solye the question of
food on a national basis, take up in-
dustrialisation of backward areas and
treat India as one.

Nt TrrwEe WA (ofvady
qmer) : ITEWRy wEREAT, ST NE
wAY wan fawy we oy Aol W dard
q g9 yemEt ¥ grer & § o fad
o g2 & § g7 § wrE w7 §
fafiv 3 AT WY A 9 [
o ¥ wT Fgeq qady fam & & o
BT FT AW GAAI AR gIRT @R
s o )

[THE Vice-CHAIRMAN Suart M. P.
BHHARGAVA in the Chair].

afee =7 wrdr M vl A famaat
& Jw S FawT oy feafq o fad,
FATT 9 T HT9T TG HT AT GFaAv 1
W F wvdw &1 g qer fawsEs
HR gET § | SarT O fala §
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I AR & § awwar @ afa
fa aget g€ we s WX o &1 AW
g 9 a9 W qEIfEd & e
ga § | wifgs @ AqiE §9 &
fara ¥ Jear 4G WE & afew g
g @ § g afs w99 wa & @,
al AT AT g deEeT ST |
f & & q9g qF QFT GG 1 qFA
g 9 IEH WG G QTS qFHAT |
A FEM F (I Gy Y qra2qHT0
A 1 TR FoNW grawhw 79
da ¥ gAsitaq % fag Y g &
FET FAIT |

gt s fawar &1 faug
2 afe Arfrs g9 sy O ufas
farita favmr 2 1 gfaw AR S F
FRTR q STTEAT VI ST &7 1 FHAT
g At g 9 &1 AP F TET FIE I
FTCIT AL &1 ahar | g« fog at faoy
g faeia ok EFfawa o &
G B0 | W W afteey dme #§
ST FT A 8 | FAFAT WA FT
gy ggT ARl g Al ag & f&
AR A oifaaftr F s B B
FTCE 4% g T § WX 98 FTC@El
Y g ATF E | TF AR GG AR
a0 FR AUF T SR 57 & e
Ff@TT®E IEORHAITH T8y
W | FHA T FIHA /AT 40 Tfaaa
F9 ET T & | T 9FW a4 g AfET
ot T @OET & S9N §99 aral
N GEAT AT TE | 98 HEEI A
it e gt g1 T sty 3 Afee w9
FYE YTgH AT AL AT | gEA AR
FHETA TR FTASTITY A TV ST &V
FICE T2 N & oA wiufera Fa=r
 FEqrE o W1 g § | A W AT
Frafaarcr g W Ag amar g At
WA 2,3000 SRR FUSIIR 07
‘946 RSD—8.
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g | WfF @ wigw ®rg ¥
T W@ T qEd g€ Ffw a
qEAR FHATHT AT ITERT FA N
e g1 T & | 5w fag Shifatar
TR TFAT TS T Sl #7 99w
TR AT AR AT E | TR W
F Fafaer &1 faR@l ¥ sET AR
A Te § 1 aegfafy ag g oaw
Fh fres gu @ % amvE awRat
F AT F & IOF A9 gforfera
sfawmat &1 fatq &< & & | Agmd
MEA e ag 1951 Fam =
16 WX 17 791 § ArEms® =g
AT & ATF TETE T Y wfaw @
T ST AR A 1953 % 100 5o
wifes® dq9 § @I FT AQT 47 I
o 34T feafy & a9 ¥ fag
FH Y FH 252 To WIFAF I F1 sTe<d
gt 1 fF W F s ¥ amfy
T 9 & gaf FEie ¥ sms
Ty & foad e ¢ st sw
TR | T NHL GO F q9l A
TIE A @ | ATUT
I ¥ O AR fawd wY 2 i Aw
qT 4l ST T AT 3T 92 v d R
T TH T A FST g E

ag Ot w5 & fF W 7 FrEm |@
E—aEd g9 ¥ o W AT sw A
W1 AfE mias g A SR AT
F 9 U A AR a7 F+ f@r
g | G & IqET J g TEN F
T g g< a9 QT HT W AT
FAT 9T @7 & SEa g g aE
faa® @ & AR T A 1w
g 1| 7z feafa & Jam a9y &7
gwl & | o foafg & 3=er ww & anr
@ T g A dg qE g i gw oww
A IATET § gfg FLF ATTHIT 6T
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[ TragwTR AT )

g9 | F@E! T W SART TG T
JfEY AfFT &9 T A F QU WK
frl s agr # aufad aEem & gt
SR gfg § AT F A g g
gR 1o ST Sl & frafa @ o
FHY g% § e 3@ &« § gAY O
T T € o} gw gfagafear | foF
T AW E

Trafe fawm @R sw) F g
gt ATfen | qET A SR AW
q< aTRT AVl SFEETd qOA W gl A
1 o9 foufs a8 § % & s
foffa qer & 1 7% T F UTEE @
g & & quW FREE T o
e g T @ | 9eS g ot § o
F 7 TTHe [ & 2, 3 faAT sy
oot IR ¥ WO [ AW A TS
T Ag e 1 aX @
F wWEI ¥ A FT A I EGE A
qqH Fga X § fAeq gx ara gi=r
farg T & | gz A M g 45
Y W FIT FH FE BT AT
FCT ANIE AG WD B | HEES
g zAdr farm gE @ T R
FT MW AT AGT ATAY | ST faww w3y
A g T W9 OF A9 7 wgr g fw g
FT &7 T g | F FAAT F@F F
& goar afaogarit =81 fag g Sfwq
T § qF T ATHT AFT AGT AT
SET A% § HAAAT §, IW 9T TAT qAFE
Tge FAT FET AMAT | FAT FIATHT 9K
T Z=e g1 W@ & | WA qF T IgAET
& | TTEIT T 3H WY AT I AT

\
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2 P. M.

FI S91 FT qGI AT F, AT AV
FHALATY 7 FEAT TN & | FU & THAF G
F1 97 AT X g Wi & 97 gw afw FT
ST GET A0F & TET & W g 1 AT
JTEF AT ATFIF WA 97 GAF
TE RN AT 1956 ¥ 1966 TF 10
gt ¥ FET a@ T weafad 74-
FTfeal #1TAT 18 FAIT § IFFT 37
ZAT AR A AET wawriet w7 gear
16 AT § % FT 23 1@ T agT 2 1
TEY FRO 8 i AT FTiafEdt M7
wfafafagi & ag@R & #1970 7 a7
9% SeIH FT & 9% A4T qUAfTE gwAen
¥ fawma § waeaes g ug S AATS
g =rfga 9 1 faa 74 wTH a7 7 71,
wfr ag wcn & fo Awwe gdwrar
qF TG |

AT G T AT 79 § I 77
g aEwlaT 7 | TOF 71 BITHT 17
T R FEE A F g7 | &
AT FATIEAEF AT ZTTRT & | i)
| # gy IREE F oA ¥ ard
faEd ggiw § wid ) Feae & e,
ML FT7EE A A7 196566 a7
FUZ To T HIZT ZAT AT 1966-67 ¥
TF@FL 13 FUT aF FT 9T | 5HY
THX HEATEO (A7 71 4T 1964—65
26,25, 878 ®o F1 Y aTH AT oI
safe 196566 H FTT 43,48,390
To & F FATH ZHT, HATH ¥ FALT
1 a1 A€, g faw gar fam
¥ o7 greT AT 97 W@r & | fawr gy
F TTERF T & ATE AT T AF Hray
gar oar afFET 1964-65 H 1.64
FIUE ®o & W 1965-66 § 3o
AT, Fo FT ATH AT 9T | THI qEAT FK1
1966-67 § 4 69 F7IT §o FT HIT
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g, fr weeasT arar |rEt ¥ 15
sfaws afg 7 57 1 o 9 g
T 9 1 STqrer foery {9 og aaamar
T R 110 ATE BT AT 262 WA
Mt § a7 fagr o€ 33 & 1wz A
¥4 qua o agy wd e QA ot
a w0 Ay faw ) E0 & e
AT 9T A (AL AT AGI T T
FTMF TaTa AN T2 ATAT HIT QT
AAA AT g 5w #1 F e
AT 2 | A TFT A FAI F 712
T I g € AT ATE TIA AT 7
§ | aEwliw a7 FvogEw QAfx oft
gt § 1 A1 AT AT g oot
g9 @7 & 347 9 & geaed & fam
ATH FTv@M @rean F31 aF afg-
HIAT &7 AT § 1 gAfaAfT  wayfETe
FEgw g ® AR AR & AT A
F7 7 #7099 fFar § & Wi 59
faady & § TTFR FOT 0T IeATEAL
3 fau F@@A AT AAF ET AT
fAfragr d i & 8 A 1 |
2 | 3AF a9 AT w1 HA F w4y
Awror w7 fawma = JT T AR
arfe gaifaaft sar &1 o gawifas
ST &1

¥ FgA £T W 7z 2y wawwe
T qfAF 97 FT FIGR1 ZRTATT FT G
g afg A wE@s qAE § T
¥7 qxT al 93 FT 37 A0EC a1 A0
g1 ®1 A7 7 =JfET AT 3T IJF/T
I7 F1 397 g1 3A49 74 § fmmi &
stiqr =i arfs faar 43 % Frv@mi
¥ 3eTEA AT AF, AW HT LA (A
T gz me &1 Aiq 7AEF g AEAT
TR G IFraaiqai #1 g7 q
g TremiEa fom war =g oz
¥ fqq QAT B0 FAARAT FT AAL AT
LI T FTOZT AW AAT TAGEAT
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afg fifae 35 1 37 fadq eavq Rar
AT =TT

o AT W uTH T H FH F
TIETETW &1 AR FIRG 97 TS1E AT 76y
¥ |\ T & B F 1 B e A ATy
AIA E | AT A A F & AWy
g1 w2 & | afs A% w1 IdimEe #1
feat stam A1 agt o qewAEqr A wwd-
vt qrfEe g1 st ey sami ®
FHES R qfEA g T8 0
AEANE qT & 7T T 7T A99F oA 7@
T F ATAIN T@r F7 AwT f
AEwTE qF ¥ uwdugAr,  wewar
HIT =TT FT QT g | A&
gt faw & &1 Fwery oft 0F 79 @
g & wmem AW & OEEEIr &
FIAAT 7 WC | gH Fgifas Fgan
F a9y 2 fza 1 wfas w3 &
120 | FF FF AEIAE AT Ty
FAAIAT & g7 T g1 T WK
gt gqq £7 aaar afsd =& F2
AT AT AT fwdT A AW AT OeEE-
FUO migawr & T |

o7 H AT FT FH HAEY
gYv ®T AT FIAET FIAT ATFAT |
Z% faes wAal § a1 33T AR
god; gfivar ggy F Areameal T
fvat agr vET S AEAr | 7eT 97
¥ A3 A TAATEAT FT GEALATH F6Z
E1AFT | TR ATAV 24T = &Y FTAT
ZITT | T G KT AT {marradi §
Afqr fwar  wfqad w7 gqy =nfga
7% 7 Faw Mgt Ffa ot afew
HATEA W1 T3 U0 | gATT 747 gy
§ AAMATZAAT FT AT AL | AR
#ad gymfan aeg & aafq FT awar
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(5 Tmww waraE]

VAT AT TG A HTAET FT WA
W & fou w@t w wfvard dfq
forert Y AT A3 IELE |

T Wl & @iy 7 fpe 3avgE
;T FAT fae gAY M7 WU d9rE
H gFATE AT § AR 37 Prdaw
TUGA FETE |

SHRI T. N. SINGH (Uitar Pra-
desh): Mr. Vice-Chairman, Sir, we
need not go into the details of the
various provisions of this Finance
Bill. What is more important is that
we should go into some of the trends
that are revealed by this Finance Bill
and review the financial measures
taken from time to time. It appears
that of late, during the last six or
seven years, we have been resorting
more and more to indirect taxation
to raise revenues and meet our
deficits. The position in 1960-61
was that there was a total revenue of
Rs. 390 crores from excise duties. As

against that, today in the 1967-68
Budget the estimated revenue from
excise duties is of the order of

Rs. 1,201 crores. That is a rise of 300
per cent in the course of six or seven
years. Correspondingly, the direct
taxes which also include corporate
taxation rose from Rs. 272 crores in
1960-61 to Rs, 629 crores in 1967-68,
This is a rise of 225 per cent in the
course of six or seven years. I think
that it is very necessary for us to
consider this aspect, especially in
today’s situation. for indirect taxes
have the effect of raising the prices.
We are today witnessing a strange
phenomenon, rather an  unusual
situation. Whereas there may be a
slump or a price-fall in certain
sectors by and large, the prices gene-
rally continue to rise. One of the
classic examples today is that of iron
and steel. Iron and steel is in sur-
plus production today. Most cate-
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gories of steel except for galvanised
sheets are in surplus and yet the
prices of steel of various categories
have gone up and that too, to my
regret, with Government approval.
Similarly. I am afraid, is going ta
be the case with coal. Though there
is a surplus, a surfeit, of coal today,
it is quite likely that after decontrol
the prices of coal will go up.

-

Why should this oceur? I think
this is a situation which should make
us sit up and understand as to how
this happens. According to me, there
is not so much of recession as dis-
tortion of the economy. There is real
distortion all round today. It has
occurred in various sectors of our
economy and we have got to take
steps to correct it. Mere conventional
methods of dealing with recession will
not help us. I can assure the House
with all the knowledge that I possess
or the experience that I possess that
any conventional methods to  meet
the recession will not meet the situa-
tion because it is not an actual situa-
tion of recession; it ig a situation of
distortion of our economy and we
have to deal with it accordingly.

There are certain disturbing fac-
tors which have been in operation
for the last few years and which have
led us to this position. Let us exa-
mine those fectors first before we try
to remedy the situation. I have, much
to my regret, noticeq that we have
abandoned almost virtually, what is
called, our Plan. This democratic
planning was a pioneering effort by
India. Under the leadership of Jawa-
harlal Nehru we started democratic
planning as a method of taking our
country to higher economic goals.
But we faltered. We made mistakes.
There were obvious mistakes of both
planning and implementation and the
result today is that we are on the
verge of abandonment of the Plan.
It is the second year of the Fourth
Plan and yet we have no Fourth
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Five Year Plan in sight. What we
are presented with by the Planners
is an annual Plan for 1967-68, that
too much after the Budget has been
presented If that is the only effort
that the Plannming Commission has
made, 1t might as well not have made
that effort because we knew what
were going to be major 1nvestments
in the various Plan projects m the
current year from the Budget pre-
sented by the Finance Minister.

There too, the position as revealed
1s rather distressing. Out of a total
of over Rs. 2,200 crores of investment
in the public sector projects i1n vari-
ous sectors of the economy including
Education and Health—both States
as well Central investments—as much
as 1,030 crores 1s due to resources
aceruing from foreign aid, That is,
well-migh 5 per cent. of our
resources today are available because
foreign aid is forthcoming. Is that
a satisfactory state of affairs, I would
ask the House, Personally I am very
much distressed.

Sir, T never thought that Planning
would lead us to the position that we
are mm today. When we made our
Second Plan, hardly one-fourth was
the foreign aid content of that Plan.
Similarly, in a Plan of Rs. 7,500,
about Rs. 2,000 crores was the foreign
aid element in the Third Plan. The
rest was for repayment purpose.
Now today almost 50 per cemt. is
foreign aid element.

People talk of PL. 480. Our
revenue, as counterpart funds of P.L.
480 aid is of the order of Rs 285
crores. I wonder if we really mean
to stop this P.L. 480 or not, If for
some reasons, or if we have a bumper
crop we do not need to import these
foodgrains, what wi]l happen to our
resources position? I agree, if pos-
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sible, we should not import foodgrains
from America. But the accruale
therefrom today are of the order of
Rs. 285 crores. In the event of stop-
Page of PL. 480 aid will there not be
a bigger gap i1n the Budgetary re-
sources? There will be a gap of the
order of 285 crores annually The
pity of 1t 1s that nobody 1s aware of
the serious consequences of foreign
ald on our economy I have been for
some t{ime now, urgmg nside this
House and outside, the need for self-
reliance. But unfortunately there are
very few people who have respondet
to my suggestion We all talk but
the spirit of self reliance 1is gone,

Sir, when Gandhiyn was alive, he
taught us the way of swadesh: It 1s
through swadesh: that we got swaraj.
He told us that we should use only
those things which are manufactured
here even though they may not be
first class ‘material. We used to wear
articles which were second rate in
quality. But we used them delibera-
tely. We did not go in for first class
things. One of my strangest experi-
ences as a member of the Planning
Commission was when we were con-
sidering the case of a rayon licence.
As usual, having been brought up in
the Non-Cooperation Movement, I felt
as member incharge of Industry in the
Planming Commuission, why should
we add to our rayon production capa-
city when rayon is hardly used by
more than 5 per cent. of our popula-
tion?

Why should thisinvestment not go
to more mmportant sectors which
would meet the need of the common
man? And much to my regret, 1
found myself 1n a minority of one.
There were present i1n the meeting
the Finance Minister the Deputy
Chairman, the Industry Minister, and
they all voted for the additional rayon
industry to be established, It may
be a deswrable thing to have the rayon
industry but not at the cost of more
important things. That is what we
should always remember,
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[Shri T. N. Singh.] |

Planning requires a high sense of l
priorities. Without proper priorities
we cannot implement the Plan pro-
perly. And that unfortumately has
been lacking. I do not mean to say
that we have not achieved much. A
great deal has been achieved, That
is true. But the fact remainsg that
there have been a number of distor-
tions in our economy, We have got
industries which today are highly
dependent on imported components
and raw ‘materials. Very sophisticat-
ed, first class industries, but they
cannot run for a single day it they do
not get imported components and
spares and raw materials. If that is
80, we might not as well have es-
tablishedq those industries. What
is the position today? We have
gone and begged the USA. and
other countries for an annual
loan of the order of Rs. 450-
500 crores on maintenance account to
keep our industries going. That is the
situation. I remember, not long ago,
soonn after the Pakistani invasion,
industrialists after industrialists came
to me and said that India needed

large foreign exchange resources
for military hardware. In view of
pressures on our foreign exchange

resources, they would improvise some
kind of thingg to substitute imported
components and raw materials. And
many industries were kept going in
those months in this manner.
Soon after that word went
round that any amount of foreign
exchange wag available for mainte-
nance of imports and they switched
over to imports with the result that
today they are importing raw material
component and other things on main-
tenance account to the tune of Rs, 450
erores every year and yet our indus-
tries are not running to capacity. That
is the situation.

There is demand for more and more
imports on the other hand. We are
so much dependent on foreign know-
how and foreign imports that most of
our industries today will close down
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You have two
or three minutes more.

SHRI T. N. SINGH: Thank you.
That is the sorry state of affairs.
So I personally feel that it is high
time that we sat up and did a little
rethinking, Our economy is in dol-
drums, I do not know, if things go
on as they are going on, how  will
our economy survive future, more
serious strains that I foresee.

Sir, T had no intention to speak on
the Finance Bill. But I thought as
we have all along felt our fiscal mea-
sures as one of the instruments of
keeping the economy on an even keel,
I might ag well participate in it. I
began by saying that the indirect
taxation has been going up. There
is distorition in our prices. Our price
policy, unfortunately, has been one
of only giving a stated margin
to industry over whatever the
cost of production. There has
been no cost-consciousness. That
has been our policy. And as
prices have gone up, we have got
more and more revenue from excise
duties and also from income-tax. This
kind of unnatural growth in our in-
comes and also in prices has distorted
the economy completely. I agree we
have to fight recession. But if you
want to restore our economy to a
healthy condition, I personally think
that it is very essential to recreate a
sense of cost-consciousness., Prices are
high enough and there is a continuous
pressure on prices and there will per-
sist inflationary trends. And what is
worse, we are being priced out of the
international market. We cannot sus-
tain our economy and import mainte-
nance goods by exporting. This is
the situation, We have got to remedy
this situation. Therefore, my own
solution will be that we should remedy
this state of affairs by being cost-
conscious. The principle of agreeing
to prices mainly on the basis of in-
flated figures of cost of production
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-should not be adhereqd to, because
that removes all cost-consciousness
from industries. And, secondly, what
is very important is that we must learn
self-reliance. I am glad the Finance
Minister is here. 1 would urge on
him very humbly that this import
liberalisation is killing the spirit of
self-reliance. It looks all right to-
day because it seems to be helpful to
us. I wish we couldq do something
about it. If we don’t do it and we
go on relying more and more on main-
tenance imports, as we are doing to~
day, I think we cannot set right our
economy. I had a number of things
to say but some other occasion will
come when I would place before this
House my views as to what should be
done about this economy, about plan-
ned development and implementation
methods. I do not want to take more
time of the House. As it is, I have
already taken more time than I should
have. Thank you very much.

Y fades 3/ (Fem _w) A,
g4 a8 T FF gST ured g fE
gAY aga & st frat & et ik
meEry wafaar wehe faw § adrs,
afFr oA F sHwT @ g1 fem
Tt FA F d1E S&0E 7 T8
BF T AT 92=qT | oW 91 g
ATAH T MATE IAY TF qrq Ay gfer
gt @, Sy o qepq afger ¥ nw
FEraT g fr Faad ag AU I E. . ..

A TAATURW
frg grg Jdr

(I wR_W)

ot faT aat:  Idr gwTT F
wrgaT faer § W1 gw &1 miyar grar
fafgs wa & 1o AW A S 3o
g g1 WY € S9! 39 HT g uAT
awar g fw g owifa £ 7w wdr an
T & | W gHT AT qX AT TH! AFI
¥ Frsfaq 2 9 a7 #1 & awdst
& Tl & ATAN 39 ARG A T IR
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T dra’ A arfas senfaa £ 4
T AT FET G B ATK T 300 IIF
ager s Fraieem & wwg 5 sl
AN § Ffeaear o famwam € 7Er
9T qT GG S | WY S FiSATSAT AT
g9 TUd AHA SiF gEC g @ a1 &
gunar ZfF g@ @ wfas avz &
TR E T IIEa & a7 oF weul
TOTEA & TR |

g T waAw #r oam 2 fr
A wfmew & WY 99 ¥ aftss w0
arg foer #ft ARG &S € IS are
faw #1 wawT 8, afFw suq @ 3w
T FY JEEFAT & | ATCEAL 2W
q grey Y gEEAT agT A7 T ghv At gq
3T FR F o Ao 3w A faA
qTAEAT & IAHT TF I JI9 OAMT
At a9 @« fear S, Afww g
RN A, AT 7, ¥F @ R FATE AT
I A & AT T FAT FTH TaH T
T FAEIT 9T EATH 3T &R | A1
Tg T FT ARATRT T JH THT
qgT AT AGH (@AT AT | IAKT FIA
g dfF zmasy S e A |
AW @, AT AE qAET AT I/
FY I 197 TEE & AT BET AT B
qCE FATT AT qE AT | ST
gty 7g gar i 20 aut F FArd
g0 @I W EArd qafq &1 A
ff  HGEZ FAT AT | FET AFATH]
¥ foqm TFAE GEAAT  OIEET UF
foraror ;g ATAA AATE | WA FAA A
TF FHd AT g | 39 9 UF 9
Uy F &Y 99 B AW A FEY
TCRTT &1 UAACT T qE 4 FE T4F
FY drAT WY | SA9 93 ATE  FYAT
g+ w fam mr #/7 @9 F F g
&7 a2 & SN A q@ F ARE
F1 fréteqor fear 1 98 93 3@ 1 479
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[#fr fazer awi]

2 fF o3t TY FY FEF TR
I GISHT BT BT FT AT HT AT
& Sar AT WY O &7 AT |
wraq g &1 fAfw femr m@ry o3
AT AT FAIL ST FT a9 T 47 |
T C A CO S P B 1 A 1)
qraarg & fqad A ansr 78 g
TGS TTSAT & T8 HTA 2 A A aT 15
FwU A o @ aeard wit T
Iaq Fg1 faodl fa@rs a=dr & 1 a1
ay q aeq 53w { Jvae § fqoed wea
arey oY, g d6 & a9 gE g =
T g § A0 A gfeaE &3
UK TTF FI HTHSHT FT TF  qeT &
W @ & a6 @9 Y, TF q27
& 9T AT I G FY, A% 09 UF g2
9 WET ST TE ST g S99 ga FTAT
¥ @9 F AFTE 1 AZ §F GUT F
faa S 7&r g, dfew adaw  wfv-
feafa 7 wrawms 31 AT F AT T
q¥ st & Afus w7 sqq FIA7 A6y |
gUTH ST, 9« IR a9 Al FFT &l
AT AT ATEI AT G F HFTA
¥ gEar W &9 g WX A1 A IS
FA B T TEI IR Y TR F
f& wrae FT S I WL AT |

o wiafEa gaTe g AR o
Fga @ wtwar g, o a< e faan
ST HA WEAwE g1 ag e g e
F1 A g fF g ggrax 18T 19
WG FT AT & AT @9 23, 24
oXg AT 2 | TH ATHGAL FT TF 92T
©: fgwr aEx ¥ waEw q @y
a1 & | WRAE wH A B feemn
e T 99 FT R 7 fFET g q
AT ¥ T AT a1 &9 39 famw
¥ 9gd 9N 4 I | gEI aFR
T fewT @ 1€ 1 agy e fqfea
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®] § AETL gHOT S99 &1 Q9 24y
W AR gEfa T g I @Y, wiET
Ty S g9 F 1307 7 feafq wrs

)

gAR T 9T F*Aq ALY & fper
dr agd @ qfw aft gf wav Iy
Tqde F4 f2am sy, a7 399 & gaead
7 & FET | U A S & dige At
o7 IET 4 T faat F &g § 379 fane
et STRT, AR F8T 9 @dy & fay
agd  wiaTw Ivens; FHA firer s
TEHE A 10-12 N R I graey |
F5 T fear | g9, A g W
Y FTh 981 F1E qafa & a1 g, g
qqT AE aHAY | &% TED JHTK §
FEATEAT SH FISTAT ACHTL F AEAHF 7 § |
TR & 979 gATAT qGT 9T AT T8
F AT 4-5TA Y AAFGIG ! 70
AME TC IHIT GH L H 1% 9
AT S A AN BT | I9q
forelt THTX &1 AT fAear &, TET w9

-

7 990 T A

@ Fgg ¥ o fas aae &
TFON F FHIA GG & W
ATILATE! & SURT gUAF TUT 3G HT
frert & 1 sl forew fawt fadmeT
g Sl F® ol FTS HT SH Tg g &<
et WA ag TOET FToaaea g
at & gweran g fF ag ey aw A g
g7 9% ARATST Il a7 Aqe
HATATET AT & FIX RS qFTL
F T T Ry W 2 T ¥ 39 9
1 afvrmm § 5 gwR 3w 7 wiaw
gafa &= 7€ & =< v wifa & o
A F qfHeIE Y WO W § U
qET THT WA AT, AGfw TG Agq
o4l TF qT Wi g1 adr & "
SEA T W T JEE-TH
S | g 9T, HWE, AE T
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ZW T JTH W 54 AiF) 17 FLAT I=T
aaay § 5 g ardo do & Fd=rfa
g W FZT ¥ A I AT BTAT
A1 & W% 3G g7 AEAT AT HE T
2 fr 3% fRe gF7T A TEA @S

far 1

AY wTET ¥ AHA A AHSAH] &
frem ¥ &7 § 89 T9 gATT @ 8 |
Zarr gaArT ag & fF araq #@r g&Ew
gz wax @Al d FAU FEA A
i) 791 7 41 7% & {37 98 9T
@ 7z 3 fF d9re 99 F 9 FAR U
gamm dw gy & Ay g At AaE
AT @Y F< W@ & A I9¥ gq Ot
THTT FT FIS FTIT 2 AT, gardy faaar
qgq AfaF & AG A, AV LT TA-
garaTEt § v 1 FI ATl | F6
THTT gHIX AT A1 OF Ay 78 & fF
7 AT F qT A9 HAT FAT S A
AT g1, a1 7 fqT ag a8 wAw § =7
g9} #1 @ FFEL § M1 A0,
aifs ofgs & Afus 07 99 9% |
aE qean 9 A freat F o v
Frma @ 8, AT arEt s v
fipar St € S favmi & afs #E e
@ & v 3y frwwi ¥ fay o fo
ST ¥ ag Aaw AW ag F FIAAT
7 78 99 5 g away € 5 o9y A
A TE & !

i, T 79T wifgaw § §a
W F a9 N g1 T g AR AitgAs
#7 I FEUAT § GAR AGT F W 170
oI T §, FAS ¥l F IW W
gt gaT g, d AT qAA |/ qE HQT
f 9o & 9 3w 5w Y wias
Fi5ATS 7 04T T T HIQA FET T &
YU AT 2@ F AT qgd W N
ar gAY WAy #} A< & gfa
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g9ga1 YHe FW, ug oH IT § B
fam o qew #1 e Z =Anfed

1, 3% AfafE g agt
qra T | e e s =fey &
EH TS § TF ATEH! F1 qeang At
9 7 W ZAR EAAT AGHT T AT
UF F% %1 aTedlg 50 &o T 100 To
A% g, At fafeg &1 & goe §
TFT FT HIE TRISATE A&l gl qobal,
zafay faw w&t S F1 =fed fF aga
T HIX AT JIEaTgl T 5 qAME,
TE AL AL AHEATES F AHAL FT HT
T W § HIF HEvIEAT g 8,
afs BT B FHACET F1 AT TG
g auaa & 5 wow agr &y sfas
FfeaTeAl FT B T FT FHA & WX
3T qTHTY 90 FRS § |

W USRI ¥ 9 gH gued g 5
TR arg faa @&t o &1 g ang
frai 7 svoog €Y €, S W 98 T
& T F |

.

SHRI |, V. V. RAMASWAMY
(Madras): Mr. Vice-Chairman, at
the outset I am glad to find a change
in the hon., Finance Minister. We
used to think about him as a stern
and rigid persom., From the tax
rellefs, though inconsiderable, he has
announced, shows Shri Morarjibhai
is amenable to public opinion. Fur-
ther it was said that he will relax—a
sworn  prohibitionist—his  attitude
towards prohibition if public opinon
favours scrapping of the policy. That
is, in spite of the Directive Principle,
contained article 47 of our Constitu-
tion. Though my State, the land of
Tiruvallur is in favour of strict en-
forcement of prohibition, I welcome
the change of attitude in the person
holding the financial strings. And 1
hope he will show more and more
sympathy and umderstanding when
dealing with the States, in the federal
set-up of our country, as he has
recognised in his Budget speech.
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[Shr1 V V, Ramaswamy ]

Hon Members have dealt with the
details of the Budget proposals and I
will devote a few minutes only to
general remarks A Budget 1s mot a
balance sheet or a profit and loss ac-
count but 1t 1s an instrument of eco-
nomic policy by which employment
and mcome can be generated True,
the Minister has firmly stated that
there will not be deficit financing 1n
the future Well and good But if
1t creates more unemployment and
lesser growth rate, what 1s the use of
a balanced budget? It 15 admitted there
1s recession and inflation side by side
To be realistic we must attempt to
find either the cause or the cure for
this unique phenomenon It was
thought that credit squeeze will work
wonders and will halt inflation But
we failed to remember that this coun-
try of ours has a dual economy The
bomb of credit squeeze hit the indus-
trial production sector only The
credit laws of the primary production
economy are not touched So theinfla-
tion 15 continuing in the commodity
sector Hence recession and unemploy-
ment are hacking the industrial pro-
duction sector I do not see anything
has been done to tackle the credit that
encourages hoarding at various levels
from the wvillage to the city level

The Government should take this
recession as g God-sent for expanding
our exports A bold export policy
1s required The hon  Mmister for
Industrial Development on a previous
occasion and the hon  Mimster of
Finance now have announced mea-
sures to help increased production and
export with emphasts on agricultural
side Often the blame for our slow
export growth 1s laid on the high cost
of manufacture of our products Cost
of production 1s a money concept and
a short period one, which 1s justifiable
for an individual or a firm. But a
nation has to think 1n Ilong-term
values It must weigh the cost as well
as the benefit not only in money terms
but 1n real terms, and not 1 terms of
spans of a year or two, but m decades
and generations How else does the
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Congress Government Justify huge
expenditure on policies Iike Khad: and
Prohibition? So 15 with the exports at
this juncture We must be prepared
to sell, say 10 per cent below the
international prices and if we do so,
the momey loss arising from 1t will not
be greater than the human suffering
arising from unemployment due to
recession This 1s the occasion for a
leap forward in the export sphere

To cure the mnflation m the agricui-
tural sector, I have pomnted out that
we should develop a credit structure
that will strike at the hoarding at vari-
ous levels The Government at the
Centre has planned and relies upon a
new agricultural strategy 'The stra-
tegy 15 good provided it 15 properly
implemented But the implementation
becomes the responsibslity of +the
State Governments Alas The State
Governments have responsibility wi.h-
out power I mean the money power
Except perhaps the land revenue and
sales tax, all direct and indirect taxes
collected 1n the States go to swell the
coffers of the Centre And the Fin-
ance Minister holds the strings

With a bold and imagimative export
policy I feel sure recessian can be
tided over in quick time, 1ndustries
will work to full capacity, employment
and mcome will Increase In this
regard T would like to make a sugges-
tion to the hon Finance Mimmster, to
convene a conference of leading econo-
mists, industrialists, bankers and ex-
porters and to discuss the subject of
export promotion in the context of re-
cession and unemployment that 18
threatening the economy and the
stability of the country

With regard to the States-Centre re-
lations, I may be allowed to make
some observations The Britishers,
when they departed from this country
they handed over the entire adminis-
tration 1in a plate to the Cougress
Party—but not to the Indian nation,
And that party has been reigming
supreme for the past 20 years, gradu-
allv forgetting the people who support-
ed them And now the people have
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awakened and turned the scales. A
majority of the States has opted to he
ruled by the people of non-Congress
persuasion. And many a Congress
leader has begun to smell at the winds
of this change but find an odour of
disintegration. But it is the party that
is disintegrating. The Nation, ‘he
country, will never disintegrate. The
demands of the State Ministers for
more freedom and power should not
be misconstrued. In fact the States
want a strong Government at the Cen-
tre. Let me quote Thiru Annadurai,
the beloved Chief Minister of Madras,
when he made his speech in reply to

the discussion on his Budget on
27-6-67, He said: 4
“I am not even saying ‘State

versus Centre’. I am saying State
and Centre. Sir, fortunately when
first the leaders of our country met
and made the Constitution, they
thought about a Centre which will
be given only the minimum power
of safeguarding the sovereignty and
integrity of India. They wanted to
make the federating units become all
powerful so that these units could
deliver the goods to the States sub-
jects or the States people. That was
the line of thought when Pakistan
had mnot been created. But when
Pakistan was taking shape, natural-
ly the temptation was to make the
Centre more and more powerful,
because they were under an appre-
hension that if the Cen‘re were to be
weak, with Pakistan coming into
existence, they might jeopardise the
future of our country. Therefore, it
is that they have loaded the Centre
with more and more powers than
are warranted by the needs, neces-
sity or political ethics. Because of
that, today we find, for every small
item, for every small favour, for
every small measure, we have to run
to the Centre and plead with them,
sometimes cajole them as our Cong-
ress people were doing, or place
before them the present position in
strong terms as I am attempting to
do today, to anyhow get their con-
currence and approval for every one
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of the measures that we want to
take up here.”

Sir, that is the sentiment of res-
ponsibility and responsive coopera-
tion. We should not fail to feel the
wind of change and to note the needs
of the times. The Centre is too much
loaded with unwanted and unneces-
sary responsibilities, The Departments
have, one by one, bulged out and ex-
panded and heavy expenditure is
being incurred. The Centre must be
a strong one-—not to dictate to and
to look askance at the Tederal units.
But the Centre should be strong in
order to ward off enemy attacks, to
maintain internal peace and order and
to sustain the country’s communica-
tions, defence foreign affairs, currency
and communications. These alone
should be the responsibility of the
Centre and all others should be de-
centralised. It is high time that a
commission is appointed to go into the
whole question of State-Centre rela-
tion, responsibility and the allocation
of financial resources.

Let me again quoté the words of the
Chief Minister of Tamil Nad. He said:

“I would reiterate from this
House”—he means the Madras Legis~-
lative Council—

“that the time has come and come
urgently too and with emphasis—
none can minimise that the time
has now come—when the State-Cen-
tre relationship should be reorganis-
ed on a more stable basis. When I
say this, I do not forget that the
Centre should be strong, We will
have to be strong enough. For what?
I want the Centre to be strong
enough to maintain the sovereignty
an integrity of India, as it is the
fashion to call it. I would put it
in another way. 1t is to safeguard
ihe independence of the country.
Without any remorse or without any
reservation, I say all those powers
needed to make the Centre responsi-
ble for safety of this country should
be with the Centre. But that does
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[Shri V, V, Ramaswamy.]

not mean, in order to safeguard
India against China, Pakistan, you
should have a Health Department.
an Education Department, a Public
Works Department, in the States
also. Why these duplications of the
various Departments?”

Before concluding, I should like to
refer to two major subjects that are
agitating the public mind in 'Tamil
Nad. They are the Tuticorin deep-sea
harbour project and the Salem steel
plant. The great D.MK. Party
organised a demands day on the 23rd
July and the day went off peacefully
and successfully. The observance of
that day has been decried

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is time.

SHRI V. V. RAMASWAMY: I am
finishing now. Kindly allow me 1o
quote the reply of the Chief Minister
of Madras, Thiru Annadurai, to those
who decried the observance of the
demand day. He explained:

“There is going to be no hartal,
no strike, np picketing, nothing of
that sort.”

The Chief Minister goes on to explain
that it was merely to state the facts
before the people and ask them to
pass a resolution urging upon the
Central Government to take up these
two projects and to complete ihem
without any delay. Copies of the
resolutions passed at the public meet-
ings throughout Tamil Nad on the
demands day, in which all parties ex-
cept the Congress participated, have
peen sent to the Prime Minister. With
regard to the Tuticorin project, Dr.
V. K. R. V. Rao has declared that
fundamentally the Union Government
had no objection to the implemen-
tation of this project. He has met
the Chief Minister of Madras and he
is again meeting him soon. So I am
sure the work on this project will
go opn uninterruptedly.

About the Salem steel plant I may
say that the then Congress Ministry
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sent an application on 1-4-66 to the
Central Government for licence to
start a steel plant at Salem and it is
still pending. No decision has yvet
been taken. However, I understand
that Dr. Chenna Reddy, the Minister
of Steel, is arranging to meet Shri
Annadurai at the earliest opportunity
to discuss about this steel plant and
I hope a satisfactory arrangement
will be arrived at.

It is my fervent desire that the
sincere efforts of these two young
Ministers with their robust optimism
will bear fruit and the people of
Tamil Nad will be fortunate to have
their dreams of having a steel plant
at Salem and a deep sea harbour at
Tuticorin realised without any more
hesitation or delay.

The Finance Minister is reported to
have said at Madras that he has not
completely abandoned his idea about
the gold control. It is perturbing.
He may take any step to prevent the
smuggling of gold, but he should
not touch it. That will be my request
to him. However, he seems to feel
strongly and to get excited whenever
the qustion of Iloans and interest
thereon to be paid by the States,
comes up. Here again, Sir, kindly
allow me to quote what Thiru Anna-
duraj feels about it. (Time bell
rings). I am finishing just now.

THE VICE-CHAIRMAN (SHRL
M. P. BHARGAVA): You have al-
ready exceeded your time.

SHRI V. V. RAMASWAMY: He
said:

“When Andhra and Madras were
a composite State, there wag a
cyclone A cyclone relief loan was
given.”

And then he adds:

“Even after the formation of the
linguistic States, we still owe the
Central Government Rs. 13 crores.
for that relief fund. We had cyc-
lome quite recently. We have been
given 2 or 3 crores of rupees. It
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is written as loan and we are pay- -

ing interest for all these things.
What I mean to say is that all these
things should come under “distress
loans” and no interest should be
charged.”

In conclusion I would only say that
whichever part may be at the Centre
and whoever may be the leaders, if
the Government is to be strong and
free it should mot and ought not to
depend upon foreign aid for food.
All our attention and energies should
be bent to the task of producing
enough foodgrains and more essential
consumer goods, so that we can claim
10 ve seli-sufficient in a year or two.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is time you
wound up, Mr. Ramaswamy,

SHRI V. V., RAMASWAMY: I am
finshing, Sir, this is my last sentence,
I would appeal to my labour friends
to realise their own national responsi-
bility and the supreme importance of
labour and realising their duty to
work and work and thus
produce more and still more. Hunger
should not be there. Diseases ghould
not appear. No internal bickerings
or quarrels should be allowed. Such
a state of affairs will contribute to
the concept of a State, This is the
wisdom contained in the 734th saying
of the Tamil Saint Tirunalluvar in
his Kural:

“Urdu Pasiyum ova Pinium Siru
Pasai Cheratiyal Vatu Uaedu.”

In English it means

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): That will do,
Mr. Ramaswamy,

SHRI V. V. RAMASWAMY: Thank
you.
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ag w1gy § fF g qAtw wAAl &0
gl g fa=wrE 1]

DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Mr Vice-Chair-
mar, I would like to congratulate the
hon, Finance Minister on giving the
country a balanced Budget. He has
produceq a Budget which is the best
under the very difficult circumstances.
The hon. Finance Minister has been
pleased to raise the limit of deduc-
tion on saving in banks from Rs, 200
to0 Rs. 400. It is on page 14 of the Bill.
Proposed section 194A (3) says:—

“The tprovisions of sub-section
(1), shall not apply—

(i) where the incomecredited
or paid at any one time does not
exceed four hundreq rupees;”

He has been further pleased to ex-
empt professiona]l] people like doc-
tors, brokers and the like. I would
submit that this deduction at source
of the interest from the bank should
be withdrawr from all people, as
otherwise it will shake the confidence
of the people in the banking institu-
tions and would cause hardship to
those who have saved some money
for depositing in the bank and are
dependent gn that income. Of course,
income-tax the Government can take,
It would also mean that extra staff
would be required in the banks to
deal with this matter.

There is a slump in the market.
Most of the engineering industries in
Calcutta, Madras and Pwnjab are at
a standstill, The stocks are not clear-
ed and labour is idle. Deterioration
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in the economy is persisting much
longer than the hon. Finance Minister
had anticipated. I welcome the new
credit policy announced by the Re-
serve Bank two days ago. Under this
liberal policy, cheaper finance would
be available for certain priority sec-
»tors like exports, engineerirg and
metallurgical industries, agricultural
machinery and equipment, trucks and
other commercial vehicles and small-
scale industries, The Reserve Bank
would also give at the preferentical
rate of 4.5 per cent for packing credit
advance to exporters of engineering
and metallurgical products. The Re-
serve Bank’s intention of ensuring
supply of credit to ultimate borrowers
in these specific sectors at 6 to 8 per
cent is most welcome. These are good
measures. A continuous watch, how-
ever, is essential and adequate steps
should be taken as soon as it ig felt
that fiore liberalisation of these mea-
sures should be done, The recession
should not be allowed to continue for
any length of time. There is no doubt
that any marked revival of economic
activity depends on good agricultural
output. We all note with joy that
satisfactory rainfal]l is reported from
all States.

Economy in administration, non-
Plan expenditure and Iimfitation on
the porrowing of Stategs are other
necessary measures, which the hon.
Finance Mirister has already taken
in this direction, People too have a
great responsibility in this regard.
The tendency among all sections of
the population is to live Dbeyond
means. The habit of thrift should be
be cultivated and the ideal of simple
living ang high thinking should be
practised by us all. There is no doubt
that more people find it difficult to
make two ends meet during these
days of high ard rising prices, but
areas for voluntary austerity should
be carefully examineqd and decided
upon by each family and individual
to effect savings in the national inte-
rest. Gheraos should be condemned
by al] political parties and a way
should be found to settle legitimate
grievances of workers to prevent
strikes in future.
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It has appeared in the Press that
the Government is going to decontrol
sugar. This, in my opinion, is not a
wise gtep, because sugar iz in short
supply and decontrol will only benefit
the mill-owners and the public would
‘'be but to.great hardship, as the price
ol sugar would go up very high. The
cane price shoulq® be increased to

Rs. 3 from Rs. 2.12 in order to give in-

centive to the farmers.

About prices I would like to quote
from the Annual Plan for 1967-68,
page 8, Chapter II:

“The price line continued under
strong upward pressure, The aver-
age overall Index of Wholesale
Prices rose from 165.1 in 1965-66
to 191.0 in 1966-67, that is by 15.7
per cent. This is the highest an-
nual increase experienced so far
since the inception of plancing, The
increase varied widely g5 between
different groups.

(Rise in Whole Sale Prices, 1966-67 over
1965-66 by Groups

Percentage rise

1966-67 over 1965-66

"Food Articles 18-4
Liquor and Tobacco (=46
Fuel, power, light and
lubricants 53
‘Industrial raw matenals 209
Manufactures : . H 92
(i) Intermediate pro—
ducts 87
(#1) Finished products 74
All commodities . . . 157
.Agricultural commo-
dities . 17°5

The most important cause of the
rise in prices was the poor agricul-
tural season for the second year
in succession. This accounts for the
fact that the price rises were the
highest in the case ¢f Food Articles
and the Industrial Raw Materials,
the two groups that largely com-
prise of agricultura] products. 1If
agricultural commodities figuring
under different Groups are taken
‘together, the rise was about 175
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per cent. Evepn though agricultural
production in 1966-67 was about 3.
per cent larger and foodgrain im-
ports substantially higher than ia
1965-66, there was a greater rise in
prices of agricultural products be-
cause, in the previous year, which
succeeded a bumper crop year, the
stocks with trade and growers pro-
vided a stronger cushion thap did
the depleted stocks in 1966-67.”

I would like to know from the Gov-
ernment what steps are being takem
in this regard to check the rise in
prices.

" The Food Ministry had made &
statement reeently that Irdia wil] be
self-sufficient in food production by
1972. Thig programme of food pro-
duction can only be successful i
the farmer is given irrigation facili-
ties, seeds, etc. at subsidised rates at
the right time,

The Plan says that agriculture and
family planning have been given the
highest priorities, I welcome the
creation of a separate Department of

- Family Planning. Family Planning is

a State subject, But one hundred per
cent assistance is given to the States
by the Centre. The implementation
of the family planning programme is
left entirely to the States, I submit
Sir, as it is a very important subject
and very urgent implementation is re-
quired, if possible, the Central Gov-
ernment should take over implemen-
tation of the family planning pro-
gramme. It that cannot be done,
then strict supervision should be done
by the Certre with practical assist-
ance and co-operation with the States
to see that the money which is given
by the Centre is spent for family
planning work and all the program-
mes are dore in the right way to give
good results,

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is time to
wind up.

DR. (MRS.) MANGLADEVI TAL.
WAR: One or two sentences., Owing
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[Dr. (Mrs.) Mangladevi Talwar,]
to regional disparities in heavy in-
dustry, Rajasthan suffers much in this
regard. There is hardly any big in-
dustry in Rajasthan as compared to
other States like Mysore, Bihar and
West Bengal.

‘With these words, 1 support the

Finance Bill

Mt ;o do &Emw (fagre)
ITAATET HEEA, W FT  AGHIA
HISATEAT 1 QA gL M gHIR TI-
T AWl S qqfad a9 Wi g Sy
& fau & SaF! aurs 39T | gE@ F FI
AN FY GIATT A T FH S &, TG,
A q gEY g § e faar g@ & @
gq 9 ¥ Aree-fA 7 9, fae g
a1fgt AT FITATT FV FFET  gW
T FCFH | AIY TEAT AT
g9 2w ¥ Y 7 IR T I & ]
¥ graar g f& faw welt o 7 gq a9
¥ Tgd FEr &1 meer &qdy, fg=rg
o, #ife 9T #iys eaa faar g,
oog W) fa=nT ¥ gad A o aga
TGV F1 MAEFAT g | AT T
TG 39 g3 §U WY 7w faw o ady
qaT HT aFAT TAFT FITT, ¥ FFT,
g frgmadi e fmita@d | o
aF zu fa=rs # wrafasar @@ &
g A9 & qTAA ¥ wrenfadT & &
waa | fagdt i drsarr & fgard
FT T IFAT eI g war fqgE
aifge a7+ fagre TmE ¥ 13 AW
T &Y FAr @A 8 | afs gy ax faearg
FT sgFeqY 1k THTX § &1 af & quaar
gfdew a9 F s ¥ ArcAfANR
&1 TG, TR §EN AT AT T gEd
g

e WINFE &1 AR A #AY
g g A ¥ar =rfgy 1 3@ A
fga & fag 8 1 &9 IS99 HAT
RIAW FIWAFY & usg aeaiz
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WX 7€ 98 Mowe gq F ¥ AAY I,
I 1€ § FEAa & fag v & aig
et 3 a9 7 5 ASAATHT 7 G
q wwar | ot fred faar § fagie
TSI § @A & FI0 g7 g€ a9r
THF! AT I ool HAT, FT Iq
IF q7F H IATT LA F G
STAT 99T | QET AYHT & s faan
fear srar &, vz € W w1 SRS
qE F IIET T T TGy g ¥ feran
ST | TEF S A #og
¥ Sy fagre usa & oW a1 wwa @
R g7 g Al gt sy A gw
IEFT AT T AT | F a9 WG
WKt § IeTEE TG A ¥ owreR
O IrGAT FIAT o seew Fiwer Fi
37X U A H AFT Sedr § Sfeay
g8 F)

@ AT It 7 qgeAT § A1 w1
e gfron G gaw gF FI
ug & T % St a1 savar dar & st
g A o ¥difeaw A wif egEer
TEFT AT | TAY e § A
g I & A F=H [IH & 7 I3
T & ot awg & ffaee ey
Famm st 95 91y & 1 foaer aen
AT ST B IIAAT &Y TIEET BT
9TfEy |

Forst fam a% fam sgdt o1 @ &
TAFT  FTEES T AT @Y g=av g |
¥ ar g fF s g% At &7 dEr
¥y WieFw_ & 919 9EY g6 a9
T 9 qedr w1 3fg w1 Qe a@ga
qfegard | A @A A IS T A1TFAT
FY afaw g7 T FiEw 1

gATR 3T § F=4 AT & TWT &
FIT TIT BIEAH & AT & HTOT
g G fad B WA R 1 WS
FT g ST & A1 HIHIT GAF! @
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qE F@ K A=Ear & | o JAr 7
g fagfeEdai a2y o
T W q@ ¥ AT I gHaAT § !
afe Q7 AFTAF BT T FT F Y 6T
ST AT AN | F a1 FGAT T qa<AHT
gar faaf w1 oger §F wfaw wgrEeT
23 ey f5 & o #1 woT G |

frata # gwX 9z T8 #1999
o AT & 1 TEd fad wer ST A
TERAE AL ETE § | T eI
ELERE R ARG I RS GARC I
FTLT §0 BRA ATHE FH 704 &9 &
@@ AR W WTTA AT gRIT
g3 &, g w1y fafaeexy  agemar
f& S9% TTE OF STEA AT R 3w
g F) fooflr & & @ g, ey
q9Eg ¥ F AT FT FAT AZT 8
ST FE F4A F  FIEE ATH Hleaq+
TN W WA W SART TS AL
T @HT | WfFRTT ¥ W gH
FFIETAT FLAT § HIT ST qFTIA |
A F997 & A SIEr IR HETHY
Trfge | & oo w7ar g f& et o
T g9 Q0 A GrES g AR
Ta% F TR & FHIT faane F4,
qTEew & AT FMHT BRA TFAST TF
FCE Gl wE AT AT AL A
&y A & fraes oot 5 See
FC T F AT TAHFIC ST FEW
#1 FroAr o faart R faed v g
B T SYTST 07 q% | aTfeeqra
fa a2 feT {=st 79T @ g A Aw
TEFNT FE FE A @ 8
QT BT | qF wran &y 48t , faww
2 fF F oot g1 39 ur=rg § §5 favig
Suill

TF AEAT II-AAA AT AT
=T FEAOT & FTF Gz 6 AW 7IQ
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q& FT AT A1MGY | 37T FgAT AT R
2 f wawi fgear Smrarfgg & gaet
F1 3G9 §T 6 gAT T agd T §
AT FHH! JAET 92 ¥ 9gq T0 @
g g K awaar g fro6-7 o
& Faq g e da i gefafre-
feg @9 agd =T @R 1w
BZ 6 FATL qF & &Y 17 a7 g9¢ Fa9
#1 3@y ¥ gfagr e i o g 37
HAT FT SE T IGT QT AT 97 I
AE T W AEAT JT IJY AT
SUTT &1 ATAGAT FT T |

A AN a8 a8 FHeA
d5T § | 9 9 HEIX F Fga
AT 9 AT &, UT 5d AT (e
FTHRTT & 919 WAT & AT I 9 F1E
foare &t A& frar s, g
ot 7% 4R 9T A vgar & fr i
Rl s g e
o fa=a= & A T g A wEe
519 FT 7T &G ¢ |

AT T 9 SITET eqr FT
g AT I FE | wrEr F foer 1
I 3% g1 ¥ agr fear o,
ferd ™l # =@ W1 g @
afe gT gEt # 9 swr ofw
A T T NEA AT HC AT WHE ?
zafae g A § A A e
g HTT ATRT |

wiget cenfar & fog way &
SIRT suFedqt F1 Ifew fomy fF
At W oIEET MR gy 1 & owon
FIT welT AT & AT waT fE agn
AT d4 g AT Jig faw§
FEE ATRAA G FIH AT glaen
& aF

S W H |9 {9 w1 geefeat
AAH S @ g gw afonw ag @)



2175 Finance (No. 2)

[T 7o oo @A
Wi AT Femwag aw Al
F o o= T Qg gl &, 98
9T oF FTU § | gET FAIX W
¥oga FFEw Nt T AT gEE
TgT A I F AT A foem & Frw
AT FRA & AT T A F FIXO qGT
Y e A 930 g & W SAH
Sreaqd W1 F7 graT AT @l &, IT%
qTH ATA ART AT AT @I R, FlEE
HqTF SEFad ag Il 7 QT 8, BEAH
#f formd AT WiE | A AT Il
F ICHAHE FAT ST AET | AR
ody egmear wX fF S AW
#r 1 ferwed @A & Sww oy &y
ger @t farg & ag g FW ¥
FIAT FA 3T TSFIA AR FI AT
FaqiE 7 SYIaTE A

FI92 FT A AN TFAGE FT W
§ dfFT oo T 10 TREE AT 8T
Y st o7 gafag gak F qFifad #
gH AN FME FT CFAE FI T F,
T qg 10 TLEE TZAT JA940 F T7
£ fear 7T 3, AT IR IHET B ARY
for & a9 a8 FEGT AV IAHT TAATE
e ¥ g€y fgrpd g |

gA waki & i’ 6T w9 & a5
AT FRqT IF HQ IT 4T AT 9T
2 G Kl

THE VICE-CHAIRMAN (SHRI1
M. P. BHARGAVA): Mr, Mandal, Ten
minutes,

ot &te gae wed  (fgR)
STaumi, TErm, # FTE AT TEw
& OF FAT GG T AET G T 4T,
ITHT HFAT AT fF ;o wFmEr
feqerar® zm mr & 1 99 TR €Y
A QF WL FUA T AT AT
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AT 47 WL I WO AN F
q& gar at fr o fegeama Ay -
Aifq & fegermig w1 fegenm
ga aret § ot @ fF arEt § arfaa g
¥ gz wud F1 gasEr Aed fF fEa
qrdt % s gH HweHl §, faAr g7 aa
F7 fame f57 g3 oidt # atfew w=
g =fed #1739 wiEt ¥ arfgw s@
ar| F WY 78 wag qr Arfgy &5 Sy
oAt aef # grfaer glar g 9 e
AT FT AQHT & 1 T qTLr T FT
feae &y famr 91 ot ¥ usfauw
FraT @ SuET Adr gar & fF et §
I & 91 A7 qIET FTHE § 747 TiAT
=1fgd T AET FrAAT ATRY 37 19 T
F1 fE5HmT TG wATE W T Gy
aT e fergmm & v ®
TF T AT A5 § 0 S WS
9 R ¥ IFF AT F TAT A
9EAT A1 % FTT F AIET TG A R &
afer #1534 Ml FAA TR §
AT § NEgA ST QT AT | AT Eq 919 #Y
A Y § raw &7 419 GA1 =Jrgar
g fr feegeam i wordtfa #7 wg &9
F far g9 g #1 orew § fF T ¥
arfgs g a1 wEHY F1 HIT qrEy §
AT q UTIHT FT AT AW Y, 39 909
o7 fga w@r Tifgy 5 JF mEdr
fdy ot & arfaw grar & =g orft
<fr difa # ogEm FT, aiE &y
qiFt H1 gad w3 afgd gAar 2 oar
T 5T A9 9|t 9 39 fgegea
F1 oAy § famre gt o=fzr
gar fa=re agt gar @ AR S e
TR FFR T A wodrfy & 2@y
HATATE ITHT G FTTEN

TF gadr arg faawr @ & greq
FT &1 foamr agar fagag e fo
fog fer § fergeara wada gor & oy
for ygmiw dqr @grs ow g §
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oI g5 FATAITT AT AT AT 780
qegs | qtare Frz@Iw A
FaRg @Y ¥ @7 A m F wmw
aAmeF AR 39 W F7 mAw wAArfaE
gricat #ifae wwar wr § A 4@t
T8 ¥ W § qUTIEE AT FAA FE
# faa 2w F fEaq amifes,
fradt wodtfas ofear sifow s
<dr & A ag arg WY 9 & T gaEr
grgey fof sT W F A9 ¥ & @Y
zgr & few darc & ggr arn § A7,
Feat X Y, g% AW FY wieqt ¥
o 37 17 FY Frforer w7y § v feegeame
T quTSIaTE FTAA G AT [AGE FTAA
20181 ag S qgrs AT Wrargw A9
& faafaer & o1 FmF #7 aF §
Iq% 7qAr "7 fafeq frar av &5
Tg M ¥ ANTIAE FTAH FET g,
o1 & wifge da F gaTSEET T HF
AT §, AT qE A AT 97 &
ft 39 AT § Fida ardf gL § |
% ag Fga7 WA E FF AW A o A9
I @ A7 397 [T AWAATT HT AT
A A0 AT § AR 7 FOAF T F
ey, frast maT aw F% ¥ & AR
T3 qrFAT & W97 I9% w0a ag A
gaam g) =A% & | e o feafy
farger ¥ wifar fa =7 § va¥ &
TF A T IET T A IFTRE W
S EARG R S M XX (I D ECHK|
fe fFg wed @ gasmr Fq47 =rfgy
HAfeT og aF 1 g9 qX AT W@ g
agl g qA A wsf o =77 @ F AR
Aaraw w9 qsar g fr wigs 7«
at% adF & w5 feafq #7709 AW
FET,  CgT AT A 9 a9ar g
dr A fexig owmg oY @ feafq W
fafmmT a0%F & fAeag #& gam9a©
FT ST Tl & 3T T FT GHEAT
Fifgd a1 AR ©F wogd’ ¥ 9@ W
AT FET a1, AFTIZ AN W
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gAfay & qeFTe ¥ F73A0 AgAr § 5

. ome o feafa & 9w feafg & gese

frean #3 #ifs faar frean 57 gq
AT AT T S T39S g
¥ onfas /| g€ § 37 159 7 ag
Fagrara & G fegeam a1 w97 7@
qrer ot /67 § IAFT feAamr wve wd
W R AR T fr 0F  E57 F gew
¥ T avg ¥ ARHAT @ &, A a1
Fqa gar O @ g faww dar
<&aT §, A1 0w 1€ frfema g q@ 4@
T FT AT A ZWT § 9 FTT WA
Aw F arA ITRaT &Y AT

e F arg-wg & ow gy aw
F AR AT GET FT oA d=ar
qMEATE | AF AT g & fF faeme
F FETT X FF T GO F FaT &
f&g v 1 T A F o 9 Ty
wfq 77 & fgara & w9 fFar oo )
AT 1 O A Feafa gg 3w § @ Ay
BHO9T WL TTT Y W E | Iasy
IR T TG It wEd § | T
F ot e get § W aar we S
F1 graq AT w=st 78 §, galfay W
TaEaT A § gt g avdy § waer
ATTE ST & ITF TE &Y AVHTT T 3T
qAT FY & WX 78 I7C =Y 9 79 #7
T W@ FIF TAN & Al A auad
& fir fagme & = #Y < @t it B g
7z I A=BI M AR qav & frafaa
§ St reast AT A€ 9 Tgagr
3 FEFAE | A FET G
T SN F AT ITNA w4
ST ST WIFR 2 I9F 29 | 42 69
FTH AGl BIAT &, aT F HEA HLA T
AT FW & A FH X BT TLFTC
HIAT §, WU AT BT TLEFTT & HIC
Big fear ST av 98 TER w9 @g
w1 2@ w FAar T @mgar qq
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(st Y. T, A

T AfFT 98 T FT X T AT G@ER
3T 17 #1 7uA g9 § far g & gafed
§ ¥ A q@TC F A9 F@1E 7
qE HATAL & W N AT AT Ho
F gger & 39ET T F ] fRay f
fag ¥ oY &% %Y BEF § ITHT T
qaTE § AR IEF sy WA @
E |

OF A1 & AR A7 T FEAT AMEAT
fr yaaega alg & (@ e g
war 2 fF fagie #1 it gsheaw aa
g v gefrzas &@a w awe &
AIHT FgT 9T agq qioF qear w o7
FL A FEA O, WAL FW
Ffrefare g & v AT FWT AW
g F AR FTUAR F IE AT GG
7 fa¥ gu & wR fage & &nr wan
& fr 5 fage & og g @ gefad
JgET FB WS g W e
wifed, sfe a8 Fa1 At g f&
fs fegmam oF 3, femgmm &
arifrs ud @ zafed @ &9 g
FT HIRTAT AGT IBTAT ATfed 97 Tole
& Ry Z 1 3EF aY R AE A
greg F1 FEN g fF z@F a #
W &1 &% FaF § HEr el
fr fow sl &1 59 §igr 9% g
T FET F ST WET & SH A™AT ¥
SEFT 9 I WY TE WY HIOT AL
g ofet ag s WadefF ag 3w
gF g W F et awifrs ga g,
qEr & A g1 wfew gew Ay
#r¥ ux fatvwa W@fg s =rfey
oY 3w difd & Fqafasw Qar avar
arfed fr fag Rl s/a w0 forg a0
F1 feafg g1 v @ g 9Tq W
gefezga &a & T AT &F AR
gFer w25 A wmw ar fad ond
g ;5 Afawd @y F AW HY
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& W@ 9, 9 9 ag A1 qaas
F @I, g FEC T F9 gl AT TS
fezafes @it a7 &1 FTHEN, SN
gAR! o W fewm 9w, @]
GATT WY gF TIFTT FT AT AR & |

T8% Famar HA  giaEd & A

C T FEAT ) 3 fgrgmae s -

oy & g ¥ i fafqw afaw & sw
fafawr afaw & sfer a1 @ fafreex
g & 3% af sfouma % gw #r
aug § W1 F19 0 fgq 7 0F IwAET
F ATE T TTiEd ag TEY & v g |

afqd w39 qIq Fr A ASG
g fo ot @ a7 AT A H HA
w g g faa w1 uxw fatveag afa
HIATE AT & Fgar g F ow AT W
foeer AT & SF AN A1 WET F
qdr FH ¥ W qAfas FaT FME
7 60 Sfq wa wa faerw arfed |

oA ST a8 wEAT oo am aan
g 3dF AR q wA FEm g %
faadt @ & fod & samn o @
§ 9% TFW qgT WIS §, 99 GH I
qu ¥ & far faav &Y vy g1 9w
91 HAT AT GITGAT AT E . -

JqEATIR (3t AgER ST
WOE) . ASA ST ATIHT GHC] HIAT
g |

ot &to oo W¥W &Y 1% fHAac
F | GEAHArE 939 gISH F e
H 1 OF CHoTTS FF JAT § HHIT TqT-
WS 2, a8 a9 @F HowA &
qH ¥ @ g 99 fa feafe gady
g g AR gEF afd 3@ A &
HA G gar g |

(The Deputy Chairman in the Chair)
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39 g8 F w1 U&F a1 967 § wfe
aar wgf G ver @1 TeF  mera
Wl grafeeesg facew fqamr § fya
afw 23w v w f@r g AR
Erg w1 qare wfus grar § oa@ WY
FTH FAAT AT 6T § | gafad §
qEM fF o fggeam A1 d@w
izq geafeeg am feeew &1 oft
AW F | §AF FATAT TF A faeeq

?

THE DEPUTY CHAIRMAN: You
must now wind up, Mr. Mandal, You
hag your time. Shrimati Deshmukh.
Ten minutes.

SHRIMATI VIMAL PUNJAB
DESHMUKH (Maharashtra): Madam,
while speaking on the Finance (No.
2) Bill, 1967, 1 wish to make the fol-
lowing observations. At the very oput-
set I wish to take the opportunity
-of thanking the Prime Minister and
the Government for appointing Dr.
D. R. Gadgil as the Deputy Chairman
of the Planning Commission and
thus showing vision and farsight. I
also heartily congratulate Dr, Gadgil
for his appointment. Needless to say
that under his able and mature guid-
ance, the Plan will relate to resources
and it is sincerely hoped that every
eftort will be made by him to revita-
lise the shattered ang crippled econo-
my of our country.

Madam, I am pained to say that
agriculture has had step-motherly
treatment and all these years, we for-
got the wise word of our sacred book
“Gita" 3Ty 197 AEATATT which means
self-reliance, self-help and self-res-
pect. For having disregardeq these
principles we have been severely
punished and as a result there is
drought, scarcity and, finally, the
economic crisis. Our imports of food-
grain alone are as follows:

crores
1964-65 Rs. 282.01
1965-686 Rs. 309.01
1966-67 Rs. 523.21

These figures I have been able to get
from (i) Review of Food and Scarcity
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Situation in India, March 1967, and
(ii) Bulletin of Food Statistics, Feb-
ruary 1966. Is it not disgraceful for
a predominantly agricultural country
to spend Rs. 1,114.23 croreg in 3 years
on food imports alone? The situation
has aggravated due to the closure of
the Suez Canal. Surely, if this big
amount of Rs. 1,114.23 crores had been
spent on schemes of agricultural pro-
duction guch as irrigation, manufac-
ture of agricultural implements and
giving credit facilities gt cheaper
rates to the cultivator, there would
have been self-sufficiency in food.

May I also earnestly and sinceraly
request the Government that the
water dispute of Godavari and Krishna
rivers be solved amicably and at the
earliest, and all the three States in-
volved, namely Maharashtra Mysore
and Andhra Pradesh may be allowed
to get their que and legitimate share
of river water which we could utilise
for stepping up food and agricultural
production which js the urgent need
of our country?

Every one in this House will bear
with me when 1 say that self-suffici-
ency in agricultural production along
with industrial and other production,
is the only way to save this country
from utter ruination. Strict and
stringent measures will have to be
adopted and wasteful and extravagant
expenditure on elaborate administra-
tivie  machinery and staff care
ete. will have to be further avoided.
May I humbly suggest that no justi-
fication exists for spending money on
revolving towers, luxury Hilfon Hotels
when millions are dying of hunger and
are without clothes and shelter and
medical aid?

Furthermore, I request the Govern-
ment that the building up of the new
capital of Gujarat and Gandhinagar
at the cost of Rs. 45 crores ghould be
disallowed when the country is facing
crisis.

Every one in this House will be
shocked to learn that income-tax
arrears, which amounted to Rs. 396.22
crores on 30-5-1966, remain yet to be
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realised. Biju Patnaik has cheated
the Government by not paying
Rs.92,34,549 towards income tax dues.
The Finance Minister, I hope, will
take care to see that every pie of this
money is fully recovered. I see no
justificatior. that on the one hand the
rich, the black-marketeers, hoarders
and smugglers and profiteers escape
unnoticed without paying taxes easi-
1y, while the poorest, which form the
largest population of the country, are
taxed by imposing excise duty on
essential commeodities, namely tea,
sugar, shoes arnd aluminium uytensils
etc. which are so vital to the life of
a common man,

I am sorry to say that the Finance
Minister, while presenting the Budget
to the House, had promised to check
the gpiralling prices. May I know
ifrom him what drastic measures the
Government propose to take to arrest
price rise which alore will give re-
lief to the common man? May I wen-
ture to tell this House that rice is
being sold at Rs. 6 per kilo and sugar
at Rs. 5 per kilo in my State,

Madam, with the increasing threat
on our borders, may I request the
Finance Minister 4o be liberal in
spending more money on building
border roads as there appears to be
a threat from Pakistan? The Rajasthan
Canal project, t0 my mind, be ex-
pedited the estimated cost of which
is about Rs. 184 crores. This project,
on completion will provide irrigation
facilities to about 28 lakh acres and
produce food crops worth about Rs. 50
crores annually. In addition I would
request the Minister to0 see that the
Upper Wardha Project in my district
gets clearance from the Central Water
and Power Commission soon.

Lastly, the Pinance Minister, I
hope, will  help to solve the crisis
which Maharashtra State ig facing in
the following industries—sugar, tex-
tile and powerloom. The sugarcane
growers should get Rs. 3 per maund.
The incentive price of cotton be fixed
and relief be given to the powerloom
industry.
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Before 1 conclude, I reguest that
an Agriculture University be set up
at Amravati. The Food and Agricul-
ture Minister, Mr. Jagjivan Ram,
while addressing the Agricultural
Graduates at Patna stated that three
or four Agriculture Universities are
to be set up in the country. May I
request the Finance Minister to use
his good offices to see that one of
these contemplated Agricvlture Uni-
versities be set up at Amravati as 90
per cent. of that area depends on
agriculture alone.

It is high time that we should give
up depending on other countries for
aid, food and other commodities or
even technical know-how., We have
enough of it in our country, I wish
these talents are used for the petter-
ment of the country.

Lastly, public undertakings will
have to show better performance than
before. Furthermore, review should
be made to see that right, efficient men.
shovld be at right jobs which is one
of the ways to improve the working
of public sector.

With these words I conclude, Thank
you.

SHRI DEBABRATA MOOKERJEE
(West Bengal): Madam. Deputy
Chairman, we are nearing the end of
the debate and I shall try to be as
brief as possible. I think the highest
tribute that I can pay to the hon.
Finance Minister is to say tHat he has
not cooked a budget. Madam, you
know we can cook budgets, make
them as tasty as tasty meals. But here
in this case, the Finance Minister
seems t0 have taken a long, cool, hard
look at the state of the country’s eco-
nomy and has made his proposals. He
has, I believe, tried to make heavy
weather of the popular feeling that
so far as direct taxes are concerned,
we are the highest taxed nation n
the world. We pay income-tax as we
earn. When we save money, we pay
Wealth Tax. When we spend money,
we pay Expenditure Tax. When we
give away, we pay Gifts Tax. And
if we choose to die, we have to pay



2185 Finance (No. 2)

death tax, euphemistically -called
Estate Duty. But these are, if I may
80 say, more or less popular notions
ard we have to take note of the situ-
ation prevailing in the country and
judge of the Budget proposals taking
them in their entirety. It must be
said, Madam, that these proposals
have a somewhat tough, regorous look
on them. They have on them the im-
press of a gaunt, taciturn person, But
these proposaly are, to my mind, en-
tirely just. It is not possible to ap-
preciate all his proposals. For ex-
ample, one finds it difficult to agree
with his proposal that you must curb
domestic consumption of tea in order
that you might have a larger surplus
for the purpose of export. In effect,
an horest cup of tea or arn innocent
cup of coffee has been penalised by
the hon. Finance Minister, But that
apart, if you look at the proposals as
a whole, it would appear quite clear
that they are not that tough. For
example, he has made ample allow-
ances for maintenance of old parents.
Sp far as dividends are concerned, al-
lowance has heen made up to a point.
for encouraging people who go ab-
road in pursuit of higher studies and
carrying on researches, concessions
have been made. For larger accretions
in Provident Funds and for insurance
premiums, substantial concessions
have been made. So it is not right to
say that the rigour in the Budget is
ertirely unrelieved. It must be said
at the same time that he has not
allowed himselt to forget the claims
of agriculture sd that you might get
fertilisers in time and in sufficient
quantity. He has made ample provi-
siong for that. But it must zlso be
admitted that the effort made by him
to avoig the tendencies that were
very much visible in the Budgets of
the previous years, namely, deficit
financing, has not been perhaps an un-
mixed evil. He has put his foot down
firmly on deficit financing, Ang as far
as one can see from the proposals,
the indications are that he wishes the
States to follow that policy too. A
balanced Budget which he has given
to the country is all right. Well, he

has done it for the purpose of fighting
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inflation. The price-rise has to be
checked in all possible ways. But
this has at the same time brought
about recession. The question now
arises: how are we to fight this new
evil? We find ourselves between the
devil and the deep sea, between Scylla
and Charybdis. IHere perhaps some
liberalism has to be shown. The
restraint on credit has perhaps to
be eased a little so that in certain
selected areas of economy, it may be
possible to go on with production.
Unless we do that, we shall
find ourselves in a terrible mess.
Intermediate goods like steel or
capital goodg like heavy machinery
will have to be produced, Losses, I
say, have to be suffered. That is a
part of the economy of recession, if
one may say so; but it is much bet-
ter than creating large unemployment
and distress of a widespread character
in the country. I would, therefore, re-
quest the Finance Minister very ear-
nestly to take into consideration this
relatively new feature in gur economy.
Not that there were Tno tendenies
observable at the time he presented
the Budget, but they have now be-
come more prominent, if 7 may say
0. So we have inflation on the one
side and recession on the other. That
creates a real difficult in our way.

So far as our indebtedness to for-
eign countries is concerned, that again
is an important matter to be taken
note of. I believe we are indebted
at the moment to the extent of about
Rs. 4,800 crores, But the money the
Central Government owes to foreign
countries is nearly matched by the
sums owing to it by the States; That
presents, to my mind, something like
a silver lining in the dark cloud, Al-
though the States have been asking
for a moratorium on instalment pay-
mentg of their debts and payment of
interest, the Finance Minister has not
found it possible to accede to their
request. If I remember right the
request of the States was that
they should be given ad-
equate Central assistance to foot
bills on account of higher Dear-
ness Allowance. The second request
was that they should be given further
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sums of money for subsidising food-
grains, The third request was that
there should be postponement of the
payment of instalments. As far as I
know, the Finance Minister has not
been able to accede to the requests.
Prima facie, it may look hard but if
we look at the factg as they are for
a moment, I do not think jt is pos-
sible to accede to the requests, If
you be pleased to turn to the actual
figures of resources that were trans-
ferred to the States during the three
Plan periods, you will find that quring
the First Plan the States received
Rs. 326 crores as their share of taxes.
They got Rs. 712 crores in Second
Plan as their share and during
the Third Plan period they receiv-
ed Rs. 1,196 crores as their share of
taxes. On the head of Grants, they
received during the First Plan period
Rs. 280 crores, during the Second
Plan period Rs. 746 crores and during
the Thirq Plan period Rs. 1303 crores.
By way of loans they got Rs. 799
crores during the First Plan, Rs. 1411
croreg during the Second, and Rs. 3101
.crores in the Third Plan period. If we
look atthe figures, we will find that
the Centre has not arrogated to itself
the increases in the Revenue and the
Centre has progressively allowed the
States to participate in the increased
resources, If that is the position, the
question arises whether it is legiti-
mate on the part of the States to come
forward and ask for further financial
help from the Centre.

The question of Centre-State rela-
tions has now assumed importance
in view of the fact that the complex-
ion of the Governments of as many
as nine States is different from the
complexion of the Central Govern-
ment. I wish to emphasise the fact
that the ussistance which the Centre
has been able to extend to the States
by way of loans and grants—I am
not speaking of their share of taxes—
has not been inadequate and I do
not think it will be possible for the
Centre at the moment to accede to
the request either for a moratorium
or for an increage in the allocations
so that they may be enabled to pay
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D.A. to their employees at higher
rates, or for subsidising foodgrains.
The question that really requires to
be tackled is, how are we to go about
and mop up the black money that is
there in the country. Thousands of
crores of such money are there. Some
definite steps have to be takep with
a view to bringing out this vast
amount of resources, which are being
hidden away. Efforts were made in
the past to induce people to come
out with black money. Thoase efforts
failed. I dare say the Government is
seriously considering other steps at
the moment as to now to mop up the
vast resource that ig lying idle, hid-
den from the people. Millions have
been depriveq of it. They cannot
make any use of it and those who
own it are trying to convert it into
land or gold. They say: ‘Cursed be
silver. I say ‘Cursed be gold’. They
take the shape of gold. These monies
take the shape of gold and land. That
was possibly one of the reasons why
some time ago the Finance Minister
was so keen upon Gold Control. I
dare say that he is equally enthusias-
tic about it but the circumstances
having changed, the strategy may
have to be changed. You have to col-
lect your taxes, you have to mop up
the available resources in the coun-
try including black money and if you
give the Budget a trial, I think we
shall soon be able to find ourselves out
of the morass.

SHRI MORARJI R. DESAI: Madam
Deputy Chairman 1 have heard with
full attention and respect whatever
has been said on the Finance Bill
which is under consideration in this
hon. House for the last 3 days and
as usual, I see that many subjects
have been referred to and so many
of them that it will not be possible
for me to refer to all of them in the
limited time that is ‘at my disposal.
Of course it is a convention that on
the Finance Bill anything can be re-
ferred to. The limit is the sky and
that convention I think, is a proper
convention because this is the time
when whatever dissatisfaction any-
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body has to express, he may express.
If it hag been possible for me physi-
cally to refer to every matter that
was referred to here, I should have
willingly done so, but I woulg like
to assure my hon. friends that I have
taken note of whatever criticism has
been made and shall try to profit by
that criticism if it is possible to do
so, after careful consideration. There
has been some strong criticism and
there htave heen even  statements
which have been called wild but I
was a bit surprised that my hon.
friend, Shri Ramachandran, who be-
lieves in peace and peaceful methods
ang non-violence, using very strong
language. Strong language also can
be violence. He gsaid rural India
has been betrayed—we have betray-
ed rural India. How? By not having
a programme for adult education
which he could approve of or which
he might consider sufficient and by
not having an adequate programme
of rural industrialisation. As I un-
derstood, these are the two points on
which the Dbetrayal of rural India
charge was based.

4 p.M. .

SHRI G. RAMACHANDRAN (No-
minated): They were merely illustra-
tive. "

SHRI MORARJI R. DESAI: Well I
only hearq the illustration. I did
not hear what was in his mind. What
can I do? I am not a clairvoyant.
Therefore I can only refer to what
has been gaid. And certainly they
were mentioned because they are con-
sidered typical by him. Otherwise he
would not have mentioned them. Of
course, he made a strong speech.
That ig the fashion. Many a time it
is done and strong speeches are gene-
rally approved by many people. That
has also contributed to the making of
strong speeches. But I cannot indulge
in. this sort of a thing and I do not
imitate it either. But I  would cer-
tainly plead with my hon. friend to
consider whether Government have
not been giving sums of money for
adult education whenever they have
been asked for for whatever work had
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been done. If volunteers dp not come
forward to educate people, is it the
fault of the Government? Or is it
the fault of workers like my hon,
friend and like myself? Instead of
finding fault with ourselves we al-
ways find fault for everything with
the Government. I do not know if
thig is going to strengthen us as a
nation. If he hag taken up a pro-
gramme of adult education and he
was not supported by Government he
could certainly have found fault with
the Government. But I do not think
Government has been remiss in this
matter, if he had asked for support for
any such programme. So also rural
industries. That also is g matter in
which Government cannot do much,.
The Government cannot go on estab-
lishing industries everywhere. It is
for the people to take up the indus-
trial programme for rural industries.
The Government has been supporting
the Khadi Commission fully. That
also has a programme for rural in-
dustries, for small industries. Several
kinds of industries are undertaken by
the Khadi Commission and there are
other industries which can be taken
up. If they are taken up Government
will certainly support them and
encourage them in  whatever way
Government can  encourage them.
Therefore, to say that rural India has
been betrayeq is a charge which, at
any rate, is not non-violent or peace-
ful, in my view.

There have been other things men-
tioned here. In the matter of arrears
of income-tax it has been said that
Government is lax in the collection
of arrears. An example was cited by
my hon. friend Shri Lokanath Misra,
that of Shri Biju Patnaik, who seems
to be on his brain all the while. Even
a defeated man gives him all this
fright. That is what I see because he
cannot but refer to him whenever an
occasion arises or does not  arise. In
this case he made a statement—I do
not know what facts he had for say-
ing so—that Mr. Patnaik has sold
off his house for Rs. 14 lakhs. That
to my ming is completely incorrect. I
have verified it from himself.
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SHRI LOKANATH MISRA: From
himself?

SHRI MORARJI R. DESAI: Yes.

SHRI I.OKANATH MISRA: Do you
think he will tell you?

SHRI MORARJI R. DESAI: He will
more than you would do. Let my
hon. friend prove it to me and I will
apologise to him. Please do not make
such wild statements. What is the
use of doing it? After all, it is very
easy to defame people and if that
is the only thing thtat one has to in-
dulge in, in this honourable House,
nobody can prevent it because that
is a privilege. R

SHRI LOKANATH MISRA: I never
intended to defame him.

SHRI MORARJI R. DESAI: What
elge wasg it?

SHRI LOKANATH MISRA: I just
wanted to warn you.

SHRY MORARJI R. DESAL: I am
sufficiently warned about it. An-
other hon. Member said that so
much was due ‘from him and that
should be recovered and then some
remarks were passed against him. I
have no objection to remarks being
passed against anybody. But it does
not look good that such remarks
should he passed against people who
are not here to defend themselves.
If they are passed against me I will
welcome that, because I can certainly
reply to them, But that is not possi-
ble for some persons, In his case
what am I to recover now? There
are no arrears to be recovered just
now because they are all pending in
court and as long as they are pend-
ing in court I cannot take any pro-
cess, 1 cannot issue any warrant. I
cannot issue any demand because that
{< what 1 am restrained from. And
naively he asks me to go to court.
Go to court for what? I do not know
that he is such a lawyer that he can
advise me about it. I wish he did
it. If anybody has advised him, let
him patv it on to me. What we could
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do we have done., We have requested
the court to decide the injunction
matter more quickly so that it could
be vacated and we could take action.
Beyond that I cannot take any action
in the matter. But wherever we could
take action we have taken action. In
the matter of the Kalinga Airways,
some plane has been taken over and
whatever could be done we have done,
Not only that but some dues are to
be paid to him and from these also
we have recovered whatever we could
in the matter of the Kalinga Airways.
But we could not do that in every
case, All these are things which the
Government want to do. In spite of
that, to try to blame Government and
to tell Government that they are in
the pocket of somebody and so on,
I think does not, at any rate, look
very dignified. That js the least that
I can say about it. In the desire to
hit at people one should not make
statements which are violent and
make charges which are thoroughly
incorrect.

In the matter of income-tax arrears
it is true that there are gross arrears
to the extent of Rs. 541 crores. But
the effective warrears are only Rs. 333
crores or Rs. 334 crores in round
figures. The demand for one year is
as much ag Rs. 517 crores, that ig for
the last year, and we have collected
Rs. 626 crores last year. Therefore, it
cannot be saig that income-tax is not
being collected fully. But arrears are
collected over a few years. They get
collected. If the arrears were some-
where about Rs. 250 crores or Rs. 258
crores or Rs. 260 crores in the year
1957-58, let us not forget that at that
time the income-tax demand for the
year was only about Rs. 210 crores or
Rs. 220 crores. Today the demand
is Rs. 517 crores and we have recover-
ed Rs. 626 crores. The effective ar-
rears, therefore, are hardly two-thirds
of the demands of the year. Jr it ex-
pected that every day dmands will
be collected ‘and there would be no
arrear left at any time? It is a con-
tinuous process and this is what is
being done. But then this is a hardy
annual which the Government  has
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to face. It is 3 continuous process, as I

I said, and we are doing it. The ar-
rears cannot be called such as can
make the Government open to the
charge that Government is lax in this
matter. Government does want to
see that there are no old arrears left
and towards that end Government
takes several steps. As I said earlier,
I am trying also to simplify the pro-
cesses so that this also can be easily
seen by hon. Members. As long as
they are not able to see these matters
and I am not able to show them by
simplifying it, I should have no quar-
rel about what they say. But if I am
asked about it I am always ready and
at their service to explain whatever
they ask me and I am prepared to
give any information that they want.
1 have neverghesitated to do so be-
cause that is the function of any Gov-
ernment. We are ready to give what-
ever information is asked for and then
if afterwards criticism is made I can
very well understang it.

Then there is a scare created or
sought to be created by the Economic
Timeg to which some hon. Members
have referred and I am asked to ex-
plain and say what is the correct posi-
tion, The Economic Times of Ist
August 19687 has made this heading:

“Deficit Financing in four months
Rs. 2688 crores “Despite  Morarji
Desai’s pledge deficit financing
goes in “inflation gets a strong
boost”,

And worse than that he writes that
I am misleading, This is what he says:

“Contrary to the impression ereat-
ed by New Delhi’'s propagandists
deficit financing has not stopped.
Defieit financing of the order of
Rs. 268 crores was resorteq to by
the Government during the opening
three months and three weeks of the
current fiscal year.” A

-

“This assessment of deficlt financ-
ing prepared by the Economic Times
will come ag a rude shock to the
unsuspecting nation which has been

led to believe that deficit financing !
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has been stopped completely since
Mr. Morarji Desai took over the
Finance portfolio in the middle of
March this year because he has
been saying that he abhors deficit
financing. . . .”.

And many things like that, it goes on
to say. This is a  statement which
would certainly worry people and if
they are facts certainly people ought
to be worried but I thought that the
people who wrote in the Economic
Times were experts in economicg and
are careful to look at facts as they
should be looked at. In the first
place the amount of Rs. 268 crores also
is very much exaggerated. 1 do not
want to go into the definitions and
standards of deficit financing which
he has taken because that would take
a long time for me to do and even
then T do not know whether the per-
son who has written it will be pre-
pared to take it like that. But by
any standard that I can understand,
whatever deficit js there in these
three or four months cannot exceed
Rs. 80 crores; it would be even less
than that. I have never saig that on
every day there will be no deficit fin-
ancing, that on every day there will
be surplus in this budget. I have
never said that defieit financing will
not appear anywhere at any stage. 1
have only said that at the end of the
year there should be no deficit lef*
That is all that I have said and that
is how the Budget has been prepared.
The person who wrote this ought to
know that Government revenues do
not come in in a uniform manner
throughout the year. Even taxes do
not come in uniformly throughout the
year. There are times when they
come in large amounts; there are
times when they come in small
amounts. Then again foreign loans
are not received as we would like to
receive them. They are received
sometimes late and that also creates
difficulties. These things create gap
in income at a given moment but not
at the end of the year. But expendi.
ture goes on uniformly throughout.
That cannot be done by fts and starts,
Therefore it appears g if there is 2
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deficit now but that is a wrong way
of looking at it. That is all that I
can tell youw I am only concernad
more about my hon. friends here and
those who want to consider this mat-
ter objectively and it is for their bene-
fit that T am saying this. I hope the
Economic Times also will consider
this. I wish he had askeq me about
it and I would have certainly told
him. Then if he wanted not to be
wiser about it, he need not have been
wiser; at any rate there would have
been some restraint in his writing.
Perhaps that is not the convention;
that is not the ethies. I have noquar-
rel about it but 1 hope my hon.
friends are not now in a position to
say that this statement represents the
correct state of affairs or a state of
affairg where people have to be wor-
ried. It is only at the end of the
year if a deficit is left that there
will be difficulty, that there should
be difficulty, and I have said that I
will try my leavel best to see that
there is no deficit at the end of the
year. I cannot even guarantee that
there will not be any deficit, There
could be many unknown circumstances
which may arise.

SHRI A. G. KULKARNI: Political
stunt.

SHRI MORARJI R. DESAI: I do not
want to imitate their language; I do
not want to do that. I am only try-
ing to explain and it is my function
to do so. My function is not to abuse
any person. My function is to make
them wise about the thing, not to
use the language which they use or
the abuses which they indulge in.
That is all that T want to do. I do not
want to use the same language my-
self,

There was an anxiety expressed
here about the liberalisation of im-
ports. It is an anxiety which js well
placed provided we were not careful
aebout it. The liberalisation of im-
ports for maiftenance is done only
in items which are not - sufficiently
produced. here and we are trying 1o
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see that we produce those items here.
When they are produced we do not
import anything fom outside. But as
lony as we do not produce the spare
parts or the raw materials which are
required for the running of our indus-
tries —and we require those indus-
tries—we have got to import them
and that is why we import them. We
are able to import them  beause
friendly countries have given us that
accommodation. If they do not do
so we would be in difficulty; but they
have done so and therefore we are
importing them. We are not import-
ing them for the pleasure of it or be-
cause we have got the accommoda-
tion. We are now trying to see in
every field that anything which can
be made here is not imported and we
are trying also to see #hat more and
more of such things are being manu-
factured here so that the necessity for
importing those things goes on lessen-
ing day by day.

SHRI T. N. SINGH: I5 it not a fact
that we are importing since last year
high carbon alloy steel which we are
in u position to manufacture in Bhilai
and which we did manufacture in
Bhilai at the time of the Pakistani
invasion?

SHRI MORARJI R. DESAI: What
we could manufacture, we have not
imported as far ag I know but I will
certainly mmake enquiry about it.
Last year my hon. friend was prob-
ably in charge and he is responsible
for it; not I.

SHRI T. N. SINGH: It is being im-
ported since,

SHRI ARJUN ARORA: He was in
charge of manufacture of steel, not
of imports.

SHRI MORARJI R. DESAI: Even
if he were in charge of manufacture
he could have prevented it.

&t T ¢ S difeE, ®a
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SHRI MORARJI R. DESAI: But if
it was done, it is a mistake. That is
all that I would say. I cannot say
no mistake is ever made. That infal-
libility I leave it to my friend Shri
Rajnarain. I do not claim that infal-
iibility. I was soon going to come to
him. But I thought I would come to
him 'at the end so that I could devote
full time afterwards only to that one
subject and not to many subjects.

Y AT Q © A6 T qgrzrenﬁér
qar TT AFF T |

oY AITIAT Ao JATE ¢ ALY qErIar
g w®E o AN g F @
FL@WE |

sft T Ay ATIET FETEAT
¥ FWE

=t AT g I ¢ ;LT
ZIAT I FETJT A=WI & | AT AT FTHE
FIAAT 3T & BT UF WA qEdl B
AR & 7 3 A & nAngmR aq At
HA A ggraar [T & §

TAT A & werEar W F,
gare & fay .

oft TTHATCr ma’tn‘rsﬁ‘rw
A9y for g7 a1 qrdt F o T8 F@,
T FT 8

ot w5 A Y (A Frdf)
Y gTAT 1T # |

e s

SHRI MORARJI R. DESAI: Now,
there have been also criticismg about
some of the taxes levied and they
were also  expressed before. Tea,
coffee and footwear have been refer-
red to. As I Said in the other House
and elsewhere, footwear was  taxed
frrm 1954 to 1964 or 1965 and the tax
has been revived again, But after
coisidering all the facts of the case
and the criticism, up to Rs. 5 whole-
sa'e value the tax has been with-
drawn. And between Rs. 5 and
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Rs, 8 of wholesale value of shoes, an
undertaking hag been taken from the
manufacturers that they will not raise
the prices. Therefore there will be
no rise in price for wholesale value
up to Rs. 8. Then it is said that shoes
are not available below Rs. 15 or
Rs. 20. They are for my hon. friends
who are Members of this House but
for the very poor people these are
the shoes which are used, ung these
are the shoes which sell in the mar-
ket for Rs. 7, Rs. 8, Rs, 10. The
wholesale value is not the value for
which it is sold. These are the ex-
factory prices on which this is done.
Rs. 10 outside, I have seen some of
the retail prices. I find that the re-
tail prices are higher than the ex-
factory prices by anything between
fifty per cent and eighty per cent in
several cases. Therefore, that price
may be Rs, 10 or Rs. 12 but this price
will not increase, That is all that
I can say. Beyond that what am I
expected to do? Apart from that,
more than eighty per cent of the pro-
duction is made in the non-factory
sector, which is not taxed. Now, there
is no question of their prices rising.
Therefore, where is all this trouble
about it? I cannot understand it, ex-
cept, of course, there is the trouble
about all taxes., That is a perpetual
trouble. That trouble I, as the Fin-
ance Minister, have always to face,
I have to face it necessarily and cheer-
fully.

About tea and coffee also I have
explaineg it before that this has been
done in order that we have more
surpluses for export, which is a very
vital thing for our country. I was
very happy that one hon. Member
did support this measure and said it
should be done. Local consumption
ought to be restrained if weé want to
do that. Now, whatis the .method of
restraining local consumption? 1 do
not see any other method. In this
case, there is no question of depriving
anybody of a cup of tea, as my hon.
friend, Dr. Sapru, had argued. How
is anybody deprived of tea or coffee?
The tax is not such ag will put a
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burden whereby people will have to
give up tea and coffee. At the most,
if somebody was taking eleven cups,
he may take ten cups. That is the
only difference that it might make.
More than that there will be no differ-
ence made, Therefore, how does it
harm him? On the contrary it will
do him good. That is all that I can
say. Of course, I have not done it for
doing him good. I have done it only
as a measure for increasing exports.

The question of cigarettes and to-
hacco was not raised here. Therefore,
I need not refer to it, but even in that
matter I am not out here tohave this
taxation only on grounds of health.
When I referred to health, I thought
Y would also additionally be helpful
in regard to health. That was not
the main purpose of doing it. The
main purpose of doing it also was to
have more revenue and to have more
surplus for exports, so that that item
cart be exported and more money can
be obtained from exports. That was
the purpose for which it was done.

SHRI LOKANATH MISRA: Why
do you not do it in the case of alcohol?

SHRI MORARJI R. DESAI: That
also I have done several times. I do
not think I would require any en-
couragement for taxing alecohol if I
find that by that method I can bring
about prohibition. Alcohol has been
taxed sufficiently. If I tax it further
it will only mean diminishing return
and more than that smuggling. I do
not mind diminishing returns from
it, but there will be far more smug-
gling which ig there especially in this
eity, where there is no prohibition.
Even where there is no prohibition,
there is more smuggling. Prohibition
was referred to by several Membaers.

off THATCAC WY Oy fawpr
i’raa*r’aa’fmm’rm%%rmfaa
Wamg ¥ 0y owad # A W
W}Wﬂ'@"ﬂ%} i
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) AR wRe WHE . g9 9w
FAA FAW F w19 w7 Agy 30, & v
F 7 A% ©BIq & w7 FT W & )

st TIETRTAW ¢ sA% AT Ew Aqr
%lzrm%afaarzrrrqtqma’tﬂm
R

ot HITSHT wee Fard - g fed-
qoA §

L A M
v gH qEF ATH A T FT FqTAV |

it Arereelt e ¥k & g7 A
#gar fF B fwe TG ad g
FYE o g1} aar ¥ Wy ond §, aaw & oy
o § | A F 3 wTET, Taw £ O,
wwar § 7 M AF iAgA §, 97 3q §,
Iz W AT AT gAT & | 0% ¥® WU
#1 Y 3GT § TR 9T TF F4T §F qAREY
T € 99 qF IR AFA T HF A7
gfus1e & ? This is a matter where
I should be very happy to get help.

fY TAAAITAN : (Pointing  towards

Shri A. D. Mani) =gy AT gHIT
T § ISTET |

SHRI MORARJI R. DESAI: 1 have
not got authority to remove anybody.
That authority is only assumed by
my hon. friend and not by me. He has
even taken away the authority of the
Chair to remove him. Who am I to
do anyth.ing"

P
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THE DEPUTY CHAIRMAN: He
does it in sobriety,

SHRI MORARJI R. DESAI: There-
fore, this is a matter where I wish
hon. Members, who are keen about
prohibition, to be helpful and make
better propaganda, so that a proper
atmosphere jis created and the hands
of the States and the people are
strengthened in this matter.

There were one or two matters
which were referred to in the matter
of administration. One wag relating
to the Bharat Plates and Vessels
Limited. There it was said that
even when the project has not come
to fruition and is not producing any-
thing, several officers have been en-
gaged already and the head office is in
Delhi, thereby alleging that all this
is a waste of money and that it is
done only to favour some people. I
do not know whether the hon. Mem-
ber, who made thig criticism, ever had
anything to do with any industry or
any factory. If he had anything to
do with the starting of any factory or
industry, he would have realised him-
self that before g factory came into
existence, came into actual working
order it would be necessary to build
it up. It is necessary also to have a
project for it. It is necessary to have
all the other things required to bring
it into existence. That requires offi-
cers to do it. Who else is going to
do it? It does not, by itself, come
into existence. It is for this purpose
these officers have been engaged and
they have been engaged there pro-
perly. If one P.A. to g Joint Secretary
has been engaged by some particular
office it was done after competition
with other people, on his own merits,
not because he was a P.A. Is there
any bar to a P.A, applying for some-
thing for which he is qualified? There-
fore, without showing how that man
was unqualified, to make an allega-
tion like this, which could be easily
believed by people, is, to my mind, a
serious injustice to all those people
who are responsible for this factory.
This factory is going to begin to pro-
duce at the gnd of 1988 ung it will be
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in full production perhaps by 197C. i%
will be completed in 1969. Therefore,
it ig not as if it will come into exis-
tence after four years. If facts had
been ascertained, this mistake in
making this reference would not have
been made. That is the only purpose
with which I am pointing this out.

In the same way, my hon. friend,
Shri Rajnarain, referred to the Feru—
liser Corporation of India and its
retired Chairman. Now, he seems to
think that all retired civil servants
must be debarred from employment
anywhere. I do not know under what
law he can do it? Are we living in
a democracy, under a law, under a
Constitution or are we living under
the dictates of my hon, friend, Shri
Rajnarain? Even if he became the
ruler of this country, he will not be
able to do it. (Interruptions). He is
making himself disqualified for ever
coming and doing it. That is what he
is frying to do. I wish he did not do
that, so that he could set a better
example, .

it THATCAW @ g A HE ¥
R § wifs ¥ ag s § f5 7@ w9
AT ATE T 78 L @ &, & q9F
IgT G AFSUS & Tl HT WA T &I
g gy TEREE w7 §FTAT T
i ar & g fRe g
feemiter FEm )

SHRI MORARJI R. DESALI I am
now coming to my hon. friend berause
he is now ready for ii, I sece. He was
very eloquent in whatever he said,
He is eloguent, but the eloquence is
so misapplied that it becomes a rain-
ful process to hear the whole ol it.
It the eloquence proceeded frem a
concern for the welfare of the coun-
try, I should be very happy. But lam
afraid the eloquence procgeds from a
concern about the Congress and the
destruction  of the Congress. This
seems to be his main passion, and it
was therefore that he advised me also.
He concedes that he has respect for
me personally, he has affection for
me personally; then he sayy AT a8
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an old man I should now retire from
Government, from all the wrong acts
which are being done, and then oc-
cupy myself for advising people, for
giving them ideas. If he considers me
gualified to give him advice, to give
otherg advice, how does he qualify
himself to advise me as to what I
should do? I have not understood
that process of thinking in him that
I should do what he wants me to do.
I am only trying to point out

sff TFAREW iy S W oq
qfqdm 1« & Ty St w1 ouE aEa
FeATaT § 1 el Sft 7 Ry av oS e
¥ FXaT g IUHIOF qIF AT FT GHRaAr
g wmfar Aot WiE @ geae
#g & o7 {999 72 €, § ofusr @@
g R adarad gy §ag frae
FoOm A § 5 F e ¥ w9 W
§ T 9 F=w § fF sy wfowr
ghm @1 TE &

-~

SHRI MORARJI R. DESAI: My hon,
friend wants me to remember Gandhi-
ji. I did not want to bring in Mahat-
ma Gandhi in this context{ because he
had forgotten him completely. If he
had not done so, he would have uti-
lised his capacities for a much better
cause and in a much better manner.
I know he hag capacity. I know he
has courage, but he utilises all that
courage to defy the Chair. He does
not utilise it for any other purpose,
and then he tells me there is no truth,
there is no Satyagraha, But he has
given up truth and locked it up in a
safe somewhere throwing away the
keys so that he cannot find them.
That is how he is utilising truth and
he preacheg me truth, What is truth?
He has taken an cath as a Member
of this hon. House. Is he not bound
to go by the Constitution? If he is
bound to go by the Constitution, is
he not obliged to obey the Chair? But
I was myself a witness one day here
when the Chair asked him not to
speak aud said that he
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vant, that he must not repeat, and he
in his great bravery as he thinks—I
call it bravado—said, “I defy you; I
am not going to obey; do what you
like”. Is this truth? Is he fit to re-
member Mahatma Gandhi? That is
all T ask him. This is not the way he
can remember Mahatma Gwandhi.

SHRI RAJNARAIN: This is the
only way.

SHRI MORARJI R. DESAI; I am
afraid if this is the only way to re-
member Mahatma Gandhi, the spirit
of Mahatma Gandhi will shake
wherever he is. This is not the way
to remember Mahatma Gandhi. It
was only because he differed from
all these ways of Mahatma Gandhi
that he left the Congress. Otherwise
he would not have left the Congress.
The Congress may be full of all sorts
of people, wrong people, whatever he
may call them, corrupt people, what-
ever he may like,

(Interruptions)

Y AW ¢ AR S AW e
2¢ | 9§ U IHH T )

Y WIS Ao 3ATE : Fore 19
g1 ag A g1 R S Qe w1
g1 oE ot T S € fF awe a2
2R & AR aa 9 & § 3 W o
g aifF & a9 w5 | gefad aomw &
g & QraorT g | & Ao BTl
FTE :

Therefore, will my hon. friend con-
sider the necessity, if not of having
good manners, at any rate of having
good sense and, in his concern for
the welfare of the country, for seeing
that good traditions are established
here? If he gives here a demonstra-
tion of disobeying law or disobeying
the Chair or disobeying the Consti-
tution, violating it in a very violent

manner, what example does he set to
the whole people?

L ~d Lo (Intmﬂoﬂ.) ¢
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AT A & forg ag g T

A AR WY A 1 F wEA
qrE @ R AW # A @ #R oag
ST 93T & AR 0

e (Interruptions)

ot TomREw: & i fR A
T ARar § 1 § g8 9% IEAd gEe-
AT T AT § | F ey fopelr
TE AT § | F 1948 ¥ 7y wRwww
T § fr & frlt o gfaare gt s
g TG A | § A WS &
frdz Far g e gy sfasm &Y e
TR e e TAwARR @i
F aog T A | 1942 F 1948 T6 gH
gfm%waﬂ%an o,

THE DEPUTY CHAIRMAN: Order,
order. Take your seat please.

oft TomEw ;& & oag s

SHRI MORARJI R. DESAI: I read
in the papers that a privilege motion
was moved in the Lucknow Assemb-
ly because my hon. friend was said

to have beaten a clerk or a Deputy
Secretary. 1 . oot

i

oft T T A agr war
fF g WIS @ T g g ) 39
Ffa & #wg A9 ¥ GEd oG
T et feu & fag gar fear
W TR A T I AfeE gAFT Ao
& g o A1 foan 5 S ar
I faams g =nfedy | ;ifF SW
& aew ¥ g T AR 89 § @R
IR ¥ 9T Fg FT I 47 qgQr A0
F | & = W wiE & e ...

SHRI MORARJI R. DESAIL: If my
hon, friend says he did not do it, I
accept it . e

R TP M
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S TEAREY - § § A Fwa
(Interruptions).  wdlar  w|aETT
SISO CUE GO 1
WX I8 g a1 g frlt X g gk
ar el faardt v 7 9, ) 7 @t

T AR | gf=T ot 7Y AR, A oy A
k| (Interruption).

THE DEPUTY CHAIRMAN: Order,
order.

SHRI MORARJI R. DESAIL: If my
hon. friend thinks that it is justifiable
to raise his hand against a lady, what

sort of courage has he? I do not
know.

&t e o AfREr (-
TR 9X) WX W § g ST v,
IAET 9 X A TEAT T g9 I3T
97 | QaRT 9T F q g S5 4T,
Sifesr w1 IgRE 7 wew far o

THE DEPUTY CHAIRMAN: Order,
order. Please take your seat.

SHRI MORARJI R. DESAI: This is
where my hon, friend goes wild. That
ig all that I can say. (Interruption)
Why does he want to bring in Mare-
ech, Ravan or Brahmarakshas? I do
not understand.

oft OO ;S AgTiE
F AT F AT, T FOA AR

Y TG Ao TS AT
qa i - . ou riushe e

ot TR g Sy et
FIH QT &, Qg A< & AT HRF
g AT S | GO S AR A T
[T A1g 98 WS &) AT AR |

&

SHRI MORARJI R. DESAI: My
hon. friend made such wild statements
that Congress has done nothing in
these twenty years. If these are not
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wild statements, what ‘are they? 1
should like to bring to his notice
what has been done in this country.
1 did not want to go into this. It is
not in order to claim anything that
has been done, I am prepared to say
more should have been done, more
could have been done, enough has not
been done, all that I am prepared to
agree. But to say that nothing has
been done, that we have gone back-
wards, these are things which he
alone is capable of saying,

ft THEARE . "YE ST H
TeErd af Jwmmfa &g, wEeE
T4, QO ag), A agy, T 9g,
R 9T TEI, HHA 7 |
SHRI MORARJI R. DESAI: I have

got a record before me here. He has

not only increased the evils but he
says everything has gone down.

st AT ;. HIOF 9T W
AmEfa o), e q9, @Ed
T4, TFHAT WY AW FFQ TE A

SHRI MORARJI R, DESAI: 1 had
asked him whepn he was speaking; I
hope he will have the good sense to
hear me as coolly as I was hearing
him, and now he does not want to do

that.

SHRI RAJNARAIN: I request you
not to distort the facts. What I have

said. , .

SHRI MORARJI R, DESAI: Even
when he spoke without sense, I heard
him. Therefore he should also have
the courtesy to hear me when I talk
sense. That should be the idea, not
this idea. Why does he want to get
excited like this for nothing? When
he comes to hearing facts, he should
not get excited in this manner. If
he has courage, well, I have also got
some courage, It may not be as much
as he has. But hg cannot make me
stlent. That much is true. I da not
want to make him silent at any time.
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But let him not have the belief that
he can silence everybody in this House
or outside. That 15 not a proposition
which I am going to accept at any
time,

ot frlom wwt: g d1 oW oy
ATXST G A4
SHRI MORARJI R. DESAI: I am
certainly displeased with him. But
I am not angry about it. I gm quite
displeased because I consider him as
a friend. I do not consider him any-
thing else. I consider him as a per-
son who is misled and nusdirected.
He has many qualities in him. I want
that those qualities should be utilised
properly. That is why I am pleading
with him all the while. (Interrup-
tions.) If he says that nothing has
been done, take education. Whereas
only four out of ten children were
going to school before, today no. less
than eight out of ten ara going to
school. Is that no progress® Only
two more out of ten have to be sent
when all will go to school, and that is
what is happening. Take the matter
of health. In the matter of health,
the expectation of life was only 32.
Today it is 50 and that has increased
the population. But even when the
population has increased by 30 per
cent the national income has ucreas-
ed by 70 per cent, Therefore, jyou
cannot say that all that is not there.
Yes, one might say that it has no in-
creased enough. But we must re-
member the low base from which we
started. We must not forget that for
the 50 years before the British rule
here ended, the national income was
going down here. It was not only
not increasing, but it was going down.
1t has now stopped going down. It
is increasing. Even if it is increasing
by an average by some 2 per cent per
capita, it is an increase and that too
with an increased population. There
was g population of 365 millions. To-
day it is 500 millions and even then if
it has increased by that percentage,
is that increase not comparable?

= AT : 3E1d ATl &%
g AT R qET § 7
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SHRI MORARJI R. DESAIL: I have
been to more villages than even my
hon. friend has done. I have come
irom a village; I know what the con-
ditions of villages were before. I
know what the conditions of villages

- are there today, Roads have been
built, bridges have been built, five
times the number of bridges built
during the last 200 years have been
built in these fifteen years. And
to say that nothing has been done is
not right. You might say that more
than that should have neen done. I
will not quarrel with you. But to
say that nothing has been done is not
right. Only 1.5 million tonnes of
stéei were produced before: now it
is 6.5 million tonnes. And yet my
hon. friend would want to say that
nothing has been done. Thirty-three
miilion tonnes of coa]l were produced;
today it is 70 million tonnes being
produced. And yet, he would say that
nothing is produced. Take bicycles.
Only one hundred thousand bicycies
were produced before; today 1.6 mil-
lion bicycles are being produced. Now,
in spite of all this, he has the hardi-
hood to say that nothing has been
done or that we have gone down. Take
the matter of corruption,

S8HRI P. N. SAPRU (Uttar Pradesh):
We are manufacturing even cars.

SHRI MORARJI R. DESAI: There
is corruption. But to say that cor-
ruption is more today, I cannot under-
stand it. But if you say that we are
more alive to corruption, 1 am agree-
able to it. But when the Britishers
werg here, there was far more cor-
ruption than even today, There is no
use saying that corruption has in-
creased today.

SOME HON. MEMBERS: No.

'SHR! MORARJI R. DESAI: You
say ‘No’. What knowledge did they
have? 1 have personal knowledge
of the whole thing. I have seen it at
cyome quarters what they wers doing?
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o friow @at: Srawdr Wi,
I WIT AIT T q@m AT AAf@{T |
AR E (-

=t HTG WMo @ W17 HOH
T g0 34T GRS & | HAFHT AUFT
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ot o awt ;. Foww At geq
AT 7G4, (AT w7 § 39 H7

SHR] MORARJI R. DESAI: Then
let me tell my hon. friend that from
Governor downwards there was
absolutely never any honesty in that

sense. They all took presents, they
all took other things. And every-
thing was done. But our people never

felt that it was corruption. Today
we are feeling it, and it 1s good. But
merely to gbuse other people will not
be right. We have got, all of us. to
combine together to put it down. But
to tell everybody that everybody is
corrupt in the Government, nothing
can be more wild than that, But if
my hon. friend says so, well, let him
say so. I can only say that he is
wild in his anger against the Cong-
ress, But anger alone will not do.

ot ToATR - wedt STET
frfreT £ w0 98 & TG § A
FT Ffay |

ot Srreoft WTCo RETE : AT qEAT
#¢ | & w1g F7 g F¢ g g @
gﬂﬂr@ﬁ“\'?l )

it sy areh : e #r S
ST |

SHRI MORARJI R. DESAI: Even
in the matter of electricity which
ought to be a good standard to exa-
mine, what was the electricity that
we were producing before and what
we are producing now? We are pro-
ducing now 36 billion Kwh, whereas
we were producing only 6.6 billion
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Kwh per hour before. It 1s five times
more. And in actual terms, if you
will examine, only 3,700 towns and
villages had electricity when we be-
came free. Today the number is
63,000 and it covers ogne-third of the
rural population, even though the
number of villages is not gne-third
because most of the bigger villages
have been covered. Therefore, one-
third of the population has been
covered by electricity and yet my
hon. friend says that nothing has been
done.

4

Well, he who wants to be blind in
spite of having eyes, who can give
him eyesight? Nobody can. But I
would certainly beg of him to see
where he can see. Let nim see; let
him condemn where condemnation is
necessary. But let him not go into
general condemnation. If the Cong-
ress has to go, the Congress will go.
But by that the country is not going
to be saved He is not going to save
it if he is going to take to these
methods. Is he going to be the re-
placement? God forbid. If this is
the way, will the country «dvance
further? Therefore, those who want
to correct, let them bhe corrected. Let
them have a better sense. Let them
have appreciation of what is being
done. Let them do better after that.
Then certainly they will qualify them-
selves for doing it. Otherwise, God
knows what can happen, And now
they have got their own governments
in the States. Let them gset g better
example. We will follow them. We
will thank them., Why should we
not thank them. I may be lacking in
capacity, I may be lacking in intelli-
gence. I am prepared to learn from
those people and let them show. But
what have they shown in four months?
1 am seeing. Here I am being cons-
tantly asked, why is not more money
given? Fronm where is it to be given?
And how is it to be given? They
want to give up moneys, their reve-
nueg and the 1 they are ta be supplied
#nom_here, How is that to he done?
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Then cries are raised saying that there
is discrimination., Let them show one
instance of discrimination gbout any
State and this Government will be
prepared to pay whatever penslty
this House inflicts on it. What is the
use of merely saying that there is
discrimination? There is absolutely
no discrimination. But 1if pressure is
sought to be brought upon this Gov-
ernment to give moneys which cannot
be given, no amount of pressure is
going to move this Government. Let
that also be known more fully and
correctly. But this Government does
not consider non-Congress Govern-
ments as something different from
other Governments. Wa consider all
Governments as Governments, equal-
ly qualified and equally able to govern
the country as long as they govern,
And we consider it our duty in the
Central Government to see that we
help them to the best of our capacity,
even if I have got to levy more taxes
to help them. I have levied them this
year. If T had not levied them, I
could not help them. But even then
I have helped them. And yet, instead
of apprectafing that, it is only said
that we are not helping the State Gov-
ernments. When I tax thc people in
order to help them my hon. friends
say, “Do not tax them”, and then
again say, “Help them”. From where?
By a magic wand? Then let me be
given that magic wand, At least I
do not know magic. Therefore, in
this matter or in other matters should
we not have a concern about realities,
concern about the facts which we
have to face? If we do not do that,
how are we going to help each other?

I know and all of us know, and I
agree with my hon. friends, when they
say that conditions are not very
happy. 1 am very unhappy about it
myself because I feel that T am not
able to remove those unhappy condi-
tions as fast as I should. I am not
able to do that. Therefore, it
worries me more than it worrles my
hon. friend. But what is the best
way of changing those  conditions?
What is the best way of Iimproving.
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those conditions? The best way of
improving them is not to run down
the people who are trying to do some-
thing. Do find fault wherever you
have to and I shall be grateful for
any faults that are pointeq out to me.
But if no fault is pointed out to me,
then is it not my hon. friend’s duty
also to tell the country that the Gov-
ernment should be helped in making
conditions better, in removing cor-
ruption where corrupticn has to be
removed? But if only cries of cor-
ruption are to be raised and raised
in 3 manner which is not dignified at
all, then how are these conditions
going to be changed? The typical
example of it is when my friend ask-
ed me as to what happened in Madhya
Pradesh about the Budget and what
my Joint Secretary had done. I rep-
lied to it immediately after he asked
me. In spite of that he goes on mak-
ing charges here. What is the ruean-
ing of it? After that zlso he made
charges here. It is {otally wrong.

SHRI NIRANJAN VARMA: No.
g q1 qeq W § wow ST w9 fear
gIamramaT AT, -

~d .
= t 1 F

SHRI MORARJI R. DESAI: I am
not talking about that. I am talking
about another thing. It is another
matter which my hon. friend, Mr.
Rajnarain raised and zJoes on raising.
It relates to my Ministry. I verified
it, and after verifying it I can say
without any hesitation that the whole
story is wrong, that any instructions
were given from here. And yet my
hon. friend does not want to believe
it. He may not believe it. If he says
that I am telling a lie, he is welcome
to say so. 1 will have no quarrel
about it. But that is not the way of
dealing with each other. T believed
him immediately

ft TemTomw ¢ & o @ oAy
fosltw s w g1 - -

[ 3 AUG. 1867 ]
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SHRI MORARJI R. DESAI: In spite
of that he raised it twice.

off ToREw : § FEd ag 77
W g a5 g fawwr &
Al & fF & ¥ faw for 3 S
afwg ¥ Fgr !

it HiO oo ¥@d : qar
R &, aEi o G A §

ot TEMTREY e G4T Y
Trfaersr 3T & s =faw

SHR1 MORARJI R. DESAI: Be-
cause my hon. friends are now in
Government there, they can break all
official secrets. If they want to do
that, I have no objection to it. But
then let it be shown to me, and I am
prepared to sit with him and with
those two officers coacerned. Let
him verify, What is the use of say-
ing, “Go to the Privilege Committee”?
Where is the privilege involved?
Where is the breach of privilege that
there should be a Privilege Commit-
tee? They are making a hash of every
privilege that we have. This is not
the way of dealing with privileges.
Privilege is a most sacred thing, a
most valuable right of this House.
But if at every time, for no cause
whatsoever, privilege is talked of
here, we will lose all respect for pri-
vilege. That is not the way of rais-
ing a privilege issue In spite ot all
these things being set at rest by giv-
ing all the facts, if my hon. friend
persist in it, will he consider e not
human if I cease to pay any attention
to these maters?

St THAACEAN ¢ AT FZd & qgl
ag war fear &, Fav fomr § @9 gH
qAqT 3, gH TN A |

=} ST W I ¢ g ;T
ferarr & w7 AT

st TR ;99 Fed & F
gt o et - e

L pmmiv e v e
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SHR] MORARJI R. DESAI: I have
examined my Joint Secretary I have
eross-examined him.

» 'Sﬂ'm : fam oqv &Y 7
gray st g1 § f agi &Y T @ AT
Egeak Ci-ull

st Wit o Jad : 77 EFwe
qIQFT T TE, O AGY, AHAR DY
wfwxre 7@ & B sawt agr g
oqTq HAT TaHe F 7 FfET fF F W)

I am prepared to sit down. I have
no objection to it. Then only you
will immediately realise how wrong
and erring you have been in charg-
ing the Government with these things
But my hon. friend will run away
from them. ‘They only believe in
making allegations so that they can
stick to them. I know why it is being
done. The leader of my hon. friends,
Dr. Lohia, had his training in
Germany where Goebbels used to
say, “Repeat a lie a thousand times
and it becomes a truth”, Let my hon.
friend not follow that example.

ot o © gl A w
¥ T avse g8 & A )

THE DEPUTY-CHAIRMAN: The
question is:

“That the Bill to give effect to
" the financial proposols of the Cen-
tral Government for the financial
year 1967-68 as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

THE DEPUTY-CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill,

Clauses 2 to 47 were added to the
Bill.

The First Schedule, the Second
Schedule and the Third Schedule
were added to the Bill

[ RAJYA SABHA ]

|
|
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Clause 1, the Enacting Formuld and
the Title were added tc the Bill.

SHRI MORARJI R. DESAIL: Madam,
I move:

“That the Bill be returned.”

St eI AqTAA Y, B e
fa<ig & form agr gor g 1 & aga
& wed & w foy Hefy wgeg #1 g7 )
¥ w=g ¥ WTo wEAT A wTean §
fawr #elt st & woft gere F7 Uw
urggr 9w fwar fF 20 @ ¥ o
AvEIT F A7 fEAr vad ey ¥ F
FuraT wigw 5 sy ey us w6
frare 3@ q1 s O F awa F otag
& Jrer F 0 AT FT ATOGAT AT
#17 A1g ¥ oae TF 29T w71 FI@ET
AT B, 35 FATT Hior AFET I HY g2
T 9T T 7 AT TAT G@H g A
79X WY T G F@& AT A
AMEE TN T 70 W qEA[ T Fr
927 1 ) 4F f@T §F g O gy,
¥ T oaw SR Tw § e
FT § | &AET TS FT AT d@T W17 Y
mew g fF g s & #93 &
F@M F9 95 8, T 4G FAL
¥ up #9€ 7 FR@ET IR 99T 2,
fowst a9z & 9% 3-4 THIT AW
Tawdy ¥ grea & 20 ag faexa ady
A7 & | 7AT T F fF owd AT gw
AN WIITCHT WIS £ 1 graer ¥ sqrar
GUEEE

TR FET ZUTL 92 o v wq+1 § 7d
3 AT § FFAT AT g HIOTSHTATE H
fw e 1 FwTET AT g T
F1 WIAA T W WgTRAT Ay F oy
q¢ ERTAET & 91 S gIET ETo
Afear & s 3o 3w ¥ 1 7 g &
A 78 & | gafew swx F1E FReftase,
famre & &1 ag wraT @ & w0 Wifgan
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is an improvement upon Gandhi. v

TERT AHrE ¥ O s § F41 7 |
S HTA | T grovferes qEf w1 GTF
gt oY o7 0 @t o7 e =AY ofr AT
fadtamit & w7 o1 5 gw AF G2 @
3, Y St ¥ ey ¥ avg migar ¥
fagra #1 e ol 7 5% SgrEy oY
FATAT A1 FE TF AT &, To AMfEAT |
T ey ¥ goeEdy & oae #
#ifed | e & qiy ¥ o Y
¥ g gATR 919 W g &, 3= #er
g Fo W1 FIE 4@ T IXTIEA!
F fay #1% qrdf ooe g @ g a1 78
grofaee ol & 1 Y aXg & O
feg favafearan & avaw ¥ fgg
weg Arzq & fow w7 ama arg, 97U @y
A, "G AW T &FT, WET TR
FrtAmM ATy, T mam R | ™
T fFt 7w §TET ®e I AT
FI q1 97 @Y § Mwfaee ol o7 gaF
AT STHET UN wAEY Aifgar w7 fee
AT WO A€ §9 qUg 1 a FT
T & | W ITHT VT FW § WY
9T & F g% 79 A g 5 oS
qE FE I |

AT FZA 1 AT g & f s
Frey wrE A wiws fa¥ 39 miwe §
TaFl T S5 9 5 wgr g gftmm
uTHEAT a3 & g dwTr W a2y &, Tt
TOET AT AGY § | FEET oY qrT A

SHRIMATI YASHODA REDDY
(Andhra Pradesh): It is highly irre-
levant,

=Y THATEW : UF T g Agr
e ¥ w7 <@l & W f wraw wE T,
fog wet wgrem § Far fE st
T § 399 SHTET WeLTHIT 97 AT IF
§ TGAT AT W FOAT @A ¥ I9-
g7

[.3_AUG. 1887 .],
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THE DEPUTY-CHAIRMAN: Now,
Mr. Rajnarain, please be brief.

ST TWMREY : A gH Al
FY TFT T AT § AT gAY ST
F gET ATAA T@AT AR § 1 Y Sy
F1 o 3aaTe faer §, FegvaT AR AETt
T ¥ T§ ATHS 9§ g T & W
wEreRT At Sfra wgrEfy aawtaw
FTHT 1 J1 39T AT TF WA AT
fafa gt =rfgr g sAEr faelt
fafa a2y Z¥Y arfgr | #=T A
ATE AT FT IITETN TAT HTZA & |
THE DEPUTY-CHAIRMAN: ‘That

will do. That is a matter of opin-
ion . . .

=Y QAT : 7T § I F 9y
FeAT argar g f& wrw 37 woraw agw
q SR W g, AT & goTAE
AN UEY § SYTET W § |

wran, & @ A9 w 9e T
a1 HIT AIAET A F AR AT
41 fF wrag ag sEm@ 3@, qmEw qu 71
ST UHEET ATETT ¥ VT & A 3% AL &,
Fg qE A IRy & fF 7 8
FUT AT ®7aT fAweaT g 48 75 FUS
g SaF FH & 9rEar 9v .

THE DEPUTY-CHAIRMAN: This is
the third reading. You cannot bring
in all these things.

At AT : T A v AfEd
w17 wre foee @ g

THE DEPUTY-CHAIRMAN: You
cannot make another speech gnd in-
troduce new matters in it. You have
replied to what the Minister has said
and that is enough. You must take
your seat now. I cannot allow you tn
go on in this way.

st T ¢ ATIFET Wy F f
frdard #va1 g, d=71 §, 399 4
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[T TSt

FqT F< & B a9 Aot W 5w
g & WA & v w afvawg ¥
X A% RAT AW § TAFT QI AT
T 939 H,—AT WA BEA AG R
W § arAr-fEe faet famw g,
T T AT af9are, gas aqne,
A X 919 © 7T a7 95 FT g
qW & gATHT A we Y gu g, F
g fr At W ow
FAST I517 AN |

AT FER F qR A gAT T
F1E wata 7@ faut, grear amnr %
R A TF waw W ad
At 9§ oAl | | .

THE DEPUTY-CHAIRMAN: I think
that will do, Mr. Rajynarain.

S TAMCAN ¢ A ATIRY HTAT
AW AT g

SHRI MORARJI R. DESAI: Madam,
[ do not want to enter into any argu-

{ RAJYA SABHA ]
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ment about it now. I will only say
that my hon. friend has been more
! excited because I tried to advise him.
1 have learnt better. I wiil not
advise him in future. I will only say
this, that I am very unhappy that he
said so, I am certainly old but I am
wiser. He has still to be wiser. He
seems to be saying whatever he has
in his mind. Otherwise, he would
not have said a blasphemous thing
1ike this, that Dr. Lohia is an im-
provement on Mahatma Gandhi.

THE DEPUTY-CHAIRMAN: The

question is:
“That the Bill be returned.”
The motton was adopted.

THE DEPUTY-CHAIRMAN: The
House stands adjourned tfil 11 A
tomorrow.

The House then adjourned
at four minutes past five of
the clock 111 eleven of the
clock on Friday, the 4th
August, 1967.




